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No. 	/ 	 \ 

• 	 5 	 5 	
• 	 • t<'?'.. . . • • .. Applicant(s) 

ye r su s - 

,p. 	 . Respondent(s) 

/ 
CENTRAL A1INISTRATIVE TPLItUNAL 

GU1NAHATI I3ENCH 
. . 

. 	 ... . . .. . Advocates for applicant(s). 

Advocates for Respondent(s 

office Notes 	- _Dt_ - -Coutts'Orders 

119-11-6 	Mr.A,Ahmed counsel for the 
: applicant. Mr,$. Ali, Sr.C.G.S.C. f 

I I for the respondents. 
' Issue notice on the respon- 

fo 
c r 0  dents bo show cause why this appli 

cation should not be admitted. 
(C), List for show cause and con- 

sideration of Admission on 31-12-9- 

b-. Mr. A.Ahmed submits for 

interim relief order. However, no 

'interim order is issued at this 	I __________ 	• 
stage. 

( 	 p 	v 	 , ira Member 

: 

31.12.9 Learned counsel Mr A. Ahmed for  

- 	 ' the applicants., Learned Sr. C.G.S.C. Mr 5 ~,_  

Ali for the respondents. 	Show cause has 

-- 	
-'-t 	i'- 	-- 1 1 not been submitted. 

,) 
List 	for 	show 	cause 	andj: 

' consideration of admission on 17.1.1997. 

Member 

. 	• 	 : ,p 
1ii'  

cYl- 	1i i( 

ç I  

C'- 



O.A. 270 of 1996 

	

17.1.97 	Mr. A. Ahmed for the applicants. 

M. S.Alj, Sr. C.G.S.C. for the 
respondents. ,- 	ç. p¼$.c 

	

j____ 	• 	/ 	
... .. 	Service report awaited. 	Mr. 	Ali 

submits that he has no instruction and the 

matter may be adjourned. 
ch- 

List for show cause and consjdera-jon 

of admission on 12.2.1997. 

Meitiber 

tWr 	 0 

	

• 	 . 	 •. 	- 	 * 	 . 	 * 

Y 

	

• 	 12.2.91 	ir S.A1j,Sr,c.',s, 	for the res- 
pondents seeks further adjourrieme. 

:taist for consideration of admission 
on 19.2.1997. 

.- _.. S.••. 

- 	
Member 

pg 

2-1 	1 - -'A--S-L 	19.2.97 	 Mr H. Rahman mentions for Mr A. 
&vrk 	 Ahmed, learned counsel for the applican'. 

- 	 Adjourned to 26.2.97 for consideration of admission. 

Meñr 
nkm 

• 	 Wr 

	

26.2.97 	 Learned counsel Mr A. Ahmed for the 

applicant. None for the respondents. No show cause 

has been submitted. Mr Ahmed prays for interim 

order on Annexure-3. However his prayer will be 

considered in the presence of Mr S. Au, learned 

Sr. C.G.S.C. S  

List for consideration of admission on 

26.3.97. 

I Meniber 
nkmf\ 
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O.A.No.270/96 

26.3.97 	 Heard Mr A. Ahmed, learned counsel for the 

applicants. Mr Ahmed submits that the application relates 

to recovery of Special (Duty) Allowance. He also submits 

that similar matters are pending before this Tribunal. 

There is a decision of the Apex Court also. Mr S. Al!, 

learned Sr. C.G.S.C. confirms the same. The application-

is admited. Issue usual notices returnable by 6 weeks. 

The interim order granted in the Misc. Petition 

shall continue. 

List on 2.5.97. 

Cc,' 4 ike- o -rottfl 4 

,9 
	 hairman 

nkm 

t~ r 	 x erzx±±1. Za 

f 

I 

	

Cz'A 	 C! 

A/4 	R 	Pg   

4-4-, 97 

b- 	Lnt5',S1. 

Learned counsel Mr.A.Ahmed  for the 

applicant.aid Mr.S.Ali, learned 3r.C.GS.C. - 

for the respondents are present. 

List for hearing on 23-5-97. 

Vjc e— ha irma n 

Mr A. Ahmed, learned counsel fc 

the applicants is not present. A letter 

absence has been filed in that regard 

Mr S. Au, learned Sr.C.G.S.C., is a1 

not 	present. 	List 	it 	on 30.5.97 fc 

hearing. 	 ) 

Vice - Ch ai r 

pg 

C-4-  

q1d 
23.5.97 

ck•--- 

C AJ -7  •\ 

nkm 

4~11145-  

I 
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'P 

30. 5.97 
' 	 - 	 S 

Mr S. Au, learned Sr. C.G.S.C., stbmits 

that the matter relates to Nagaland and there 

are other similar cases. Orders have been 

passed for taking thoe rnaters• to Kohima. 

This case be also heard at Kohima alongwith 

those matters. The date of hearing will be 

notified later. 

Vice-Chairman 
nkm 

NA 

10.6.97 	
Heard both counsel of the parties. 

Hearing concluded. Judgement delievered in the 
9 	 open court. The application is disposed of. No 

	

V 	
. 	 order as to costs. Order is kept in separate sheets. 

V 	

V 

	

IA~_ 	Memb r 	
V1ce-Chairn 

trd 	 V  

V 	

V 	

V 

;gi-/  



• 	Original Application No. 265 of 96 (Series) 

• 	Date of decision : This the 10th day,'of.June, 1997. 

.Hon'ble Mr. Justice D.N.B'aruah, Vice-Chairman.. 

• 	
• 	 Hcn'ble 	Shri..G.L.Sanglyine, Administ.rativ,e Member. 

O.A. 	No. 	2b5 of 19960 

Rain Bachan & 14 Ors. . 	 Appiicant5. 

By 1dvocate 'Mr. A.Ahmed. 

-vrsus- .' 

Union of India & Ors. . 	 Respondents 

By Advocate fir. S.Ali... learned 	Sr.C.G.S.C. 

O.A. 	No. 	270 of 1996. 

Nomal •Chandra Das & 57 Ors. Applicants. 

By Advocate Mr. A.Ahmed. . 

-versus- 

Union of India & Ors. Respondents 

By Advocate Mr. S..1i,, learned Sr. C.G.S.S. 

O.A. No. 15 of 1997. 

Sri Hari Bahadur Gurung & 12 Ors.. 	Applicants. 

• 	By Advocate Mr. A.Ahmed. 

-versus- 

Union of India & Ors. 	 . 	Respondents. 

By Advocate Mr. S.Ali, learned Sr.. C.G.S.C. 

ORDER 

.BARUAH J.(v.C). 

All the above applications involve •cthnmön 

questions of law and--similar. facts,...:,therefore  'we 

propose to dispose. of all the aboveappiic.ations. by • 

a.common order. 	. • 	......- 

....2. In these 

42Z  
- 	 - -------- 	 / 

I 

I ...  
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In 	th 	applications the applicants have 

prayed for 	direction 	to 	the respondents 	to 	pay 

Special (Duty) 	Allowance 	(in 	short 	SDA). 	The 	facts 

are 	; 

All the applicants of the above Original 

Applications are working as civilian employees under 

Defence Department at Dimapur, Nagalarid. 

We have heard Mr. A.Amhed, learned counsel 

appearing on behalf of the applicants and t4r. S.Ali, 

learned Sr.C.G.S.C. 	Learned counsel Mr. Ahemd 

submits that as per Notification of the Govt. of 

India, Ministry of Finance, the persons appointed 

outside the North Eastern Region and posted in this 

region are entitled to S.D.A. 	In the above 

applications the applicants have not clearly stated 

as to whether they were appointed outside the North 

Eastern Region and therefore it is not possible for 

this Tribunal to give a clear direction to the 

Respondents to pay the SDA. We, onlyhold that thQ 

persons who were appointed outside the North Eastern 

Region and posted within the region are entitled to 

SDA. 

In view of the above, we direct the 

respondents to make enquiry as to whether the 

applicants were appointed outside the North Eastern 

Region or not. If on enquiry it is found that 

applicants were appointed outside the North Eastern 

Region and now posted in this region, then they 

shall be paid SDA in terms of the decision of the 

Apex Court in Civil Appeal No. 1572/97 dated 17.2.97 

(Union of India & Ors. VS... B. Prasad, B.S.O & Ors.). 

....5. With 



Ijit 1 
- 

r - 

-3- 

 With 	the 	•. above directjos 	the 

appj.jcantjons are disposed of. 

 Considering the facts and circumstances of 

the case, however, we make no order as to costs. 
-- A 	 - 

Sd/-VICE cHAJRMAN 

/.tau (A) 

lF3 
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IN THE CTRAL ADMINISTRATIVE TIø3LL 

iJWAHAfl: BENi AT WWAHI 

4
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of 1996 	 / 

iri. Noma]. Chmdra Das & Ors... Ap1iCts 

_ •Verais 

Union of India & Ors 	. .. Respondents 

- 	 INDEX 

Des1t1Ofl öf 	mitS 	• 	pagNo. 

Application 	 .1 to 10 

memo No . 2Do*/3/83.Iv- 
issued by the Govt. of India 

(.Aunernre.I) 

	

3* 	rudgenent and order passed in o.A. 	IS -  
No. 124 and 125 of 1995 .dtd .8.95 
(Annemre-2. 

	

I. 	Order No. 6D/pWN1dit/SDfrREB'2235 
dtd 29.8.96 1  issued by the Ministry 
of Defence, CSD , Govt of India for 
recovery of -S.D.A paid to the enployees. 
(nezureu'3) 

' Ref. No 3(frI/1085/I Q3227/7756 
dtd 31 at July 92 (1me1re 

Ref. No 	.k2/17 dt 9th Dec'70 	•• • 	 (Apneure (a)) 

photocopy reciuitnent Bale of C.S.D. 	CSIC 
• 	 enp].oyee (neure )f(b) 

Reference No.YAdMfl/ -B9/1791 C.S.D. - 
Order N0.9/96 is.ied by the under 

- 	 Secretary , Govt. of India (&melure$) 

Date: I, i, q , 	 - 	FUj\ 
 

	

• O&IJ 	 AdCate. 

051,  

LI 

I 
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IN THE CTRAL DMISTTIVE TRIBUNAL 

GUWAHI-TI : BENCH AT GU'UHATI 
	

-€ 

O.A. NO. 	I 	OF 1996 

ry77 eLR£L/f 

1. 3190 Noinal Chandra Das 

2 1031 S.p.Dutta 

 1243 A. Deb 

 1283 N.S. Borah 

50 1474 S.K. Bi$waS 

 1526 K. .Ch&avarty 

 1840 A. Roy 

80 2324 A. Bhattacharjee 

90, 2645 Rai 

104 2739 Mukharjee 

 2752 S. ;Sarkar 

 2753 T.K.Das 

 871 D.C.atha 

 2974 P.K, Mandal 

 3167 M. Khan 

 3310 D. M. Ral 

 3405 Bhhadur Mahto 

 3886 K.L. Debnath 

 3919 padam J3ahadur 

 402D Deonath 

 4033 P.C. shah 

2.. 4314 Kedar Nath 

 4394 M.L. RohidaS 

 4499 Manik Chand 

 4524 Kewal Goala 

 4687 5ajani Dcvi 

 4713 Ram Bhadur 

peon 

A • M .A .M. 

SGC 

It 

UDC 

11 

5K-Ill 

LDC 

Driver 

LDC 

U 

It 

stenographer 

peon 

Iad i7atchman 

Carpenter 

Muka dam 

Wat chmi 

Mazdoor 

fl 

It 

It 

It 

afaiwa1i 

Cook 

Contd...2 
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 4737 $oma Topna Mazdoor 

 4878 $hyam Bahadur Watchman 

 5039 S.C. Bonia 

 5213 Lal Mohan Sarma, 

 5215 s. Mehato Mazdoor 

 5216 Nershing Behera it 

 5270 D.$.5onar 

 5318 K.B. Chetri Watchman 

- 5319 M.L. GOUr 'I 

 5320 L. B. Hal 

 5321 13 , 8. 5ubedi Mazdoor 

 5329 Vidya Rai 	 \ Watchman 

 5429 J.K. Tanti Mazdoor 

 5431 K. Acharjee Cook 

 5496 B. Ramu Safaivala 

430 5748 A.K. fley watchman 

 5796 fl.C. 	yadav peon 

 5797 Miarjeet DOIiO safaimala 

 6012 P.K. Boro Cleaner 

 6040 Rekha Goela peon 

 6053 Lalta prasad Mali 

49, 8059 Uttam Sutadhar IDC 

 8072 Utpal Bose tt 

 8092 Raja Chettarjee n 

 8148 P.K. prasad it 

 8149 Rabi Ch. Dey 

 3159 S. Choudhury. it 

 8233 T.B. Des it 

 8335 Arun Kr. Mazumdar 

57., 12270 Ram Prasad Wash boy/T/Room 

58. 12271 Ram Chander Tea maker/T/Room. 

Contd...3 

/ 
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Now

, 

	all the applicants are S erving in the office of the 

Area Manager, Cteen 5tores Department, C.S.D. Depot,Army 

Supply Road, Dimapur, Nagaland. 

Details of the Ai,tlicants : 

Name of the apl1cants : T 3190 Nomal Chandra DaS, 

peon & 57 others. 

Designatii & Office 	: Peon, serving in the Office 

of the Area Manager,Canteen 

Stores Deptt.,C..fl. Depot, 

Army supply Road, Dimapur, 

N a gal and. 

2. 	Particulars of the Respondents : 

1) Name and/or Designa- : 1. Union of ]idia, 
tion of the 
Respondents 	 represented by the Secy. 

of Defence, aovt. of 

* 	 mdia, New Delhi. 

The General Manager, 

Canteen 5tores Department, 

Adeiphi 119, M.K.Road, 

Mumbal - 400 020. 

NQL 

The Regional Manager(ast), 

Canteen stores Deptt., P.O. 

at gaon, Narangi, Guwahati. 

3. The Area Manager,Canteen 

$tores Department, Area 

Depot, Army Supp1y Depot 

Road, Dimapur (Nagaland). 

Contd... .4 
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"Particulars of the Orer agthstwhic' 
• 	 application is 'made : 

1), 	The application is made against the Order 6D/pW 

AUdit/,$DA-NV/2235 dtd. 29.8.96 issued by the I.jG CDR, DGM(F&A) 

• 	in the Office of Ministry of Defence,'CanteEn'5tores Dept.t., 
• 	Adelphi', Mumba!- 400 020. 

Jurisdiction of the Tribunal  

The aplicents further declare that the application 

• . 	is.withir the jurisdiction of the Hon'ble TrIbunal. / 

V 

	1m1taion • V  

• 	hat the' applicants further declare that the application 

is within the limitation prescribed under Section 21 of the 
V 	dministraive'Tribunals Act, 1985. 

• V 	 6. 	Facts of the Case 

The ftct.s of,the case in brief are given below : 
V . 	• 	 . 

• 	 6.1 	That Your humble applicants are all Indian citizens 

as such they are entitled to all the rights and privileges 

guaranteed under the.Ccnstitition of India. The apiDlicants 

are all Civilian 3.1ployees belong, to Group C. D. and they ,  are 

serving in . Defence Department since a long time. 	 V  

6.2. 	That the applicants are Grame 11,111 & IV employees 

serving in different capacities as Central Govt. Defence 

Civilian employees In Nagaland In-the Office of the Area 
V 	

Manager, (anteen Stores Department,, C.$.D.Depot, Army 

• 	Supply Road, Dthapur, Nagaland. They are serving as peon, 

	

• 	 A.M.I.M., •SGC, UDC,'LDC, 5K-Ill, stenographer, Safaiwala, 

Mazdoor-, Carpenter, Cook, Watchman, Cleaner, Ma11j w/boy etc. 
• V 	 V 	 V 	 . 	Contd..5 
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6.3 	Thatal]. the applicants have got.a comnon grievances., 

common 	of action and nature of their relief prayed for 

is. also, same and similar and hence having regard to the 

facts and circumstances they intend to prefer this instant 

application jointly and accordingly they crave leave. of the 

.Hon'ble Tribunal under Rule 4(5)(a) of the Central Adminis-

trative Tribunal (procedure) Rules, 1987. They also crave 

leave of the Hon'bie Tribunal and pray that they may he 

al1oqed to file this joint Aplication and pursue the instant 

application redressal of their comnii grievances. 

6.4 	That under the Central Govexi.ment of various Orders ;  

Memos, Circulars, the civilian employees serving in the 

Defence De1tt.  in Nageland are eligible for certain benefits 

for involving risk of life' alongwith Armed Forces. These 

civilian employees are entitJ7ed,to the benefits of S.D.A. 

(special. Duty Allowances) to Defence Department' Civilian 

Employees as per Govt. Memo NO. 20014/3/83-IV, dated 14 Dec. 

• 1983. 

nexure1 - is the photocopy, of the Memo No.20014/3/83-Dy 

issued by the Govt. of India. 

6.5 	That these civilian employees ae entitled of the 

above benefits v.de O.A.Nd. 124 and 125 of 1995 by the 

judgement and order dated 24.8.95 passed by this Hontble 

Tribunal as they are also similarly situated and as such 

they are entitled to the above benefits. 

• 	Pnnexure-2 - is the photocory of the judgement and Order 

• 	dated 24.8.95 passed in ().A.No.124 and 125 of 1995 by 'this 

.iion'ble Tribunal. 
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6.6 	That your applicants beg to 'state that, payment of 

special J)ity Allowances were being paid to the enployses 

of C.&D. posted at CS]) Depot , Dimaur upto July, 1996. 

However , as per Govt. of India , Ministry of 11.nance, O.M. 

No 11(3)/9-E.II(B) dtd.12.1.96 rerothced in CS]) order 

No 9/96 dtd.  2.7.96,  the  payment  of S.D.A has been stopped 

with effect from *igust'96 and the mount paid from 2O.9.9f 

will be recovered. 

linemrea 3. is the photocopy of the order No.6D/PR/ldit/ 

SDA.NEEV2235 dtd. 29.8.96 issued by the Ministry of Defence, 

C.S.D. 3ovt. of India for recovery of S.D.& paid to the enployees. 

6.7. 	That your applicants ftirther beg to state that, as per 

the Judgenent of Hon'tiLe aipreme (burt ,payment of &D.A will 
be not be given to Central Govto enployses neretlybased on 

the clause in the appoinlanent letter to the effect that the 

person con cern e d i s ].1 b]. e to be tran sferred any where in In di a. 

In this context, it is anbnitted that unlike other Centre]. 

Govto employees, employees' of CS]) are acbiafly]iableforall 

Indiatrensfer. In CSD the recruitment to service/cadre/poet, 

promotion and transfer are bne on the bats of all India 

genionity list for the Service/ cadre/post as a whole, All the 
tests for recruitment, promotion etc* also done on all India 

basis. Hence the judgenent of Hon'ble aiprene (burt given on 
the special Leave petitions of some other Central Govto cannot 

be made applicatil.,e in case of CS]) employees in uniform nature. 

nemre- 4. is the photocopy of one of such appointed letter 
of C.S.D. employee issued by the Dy.  Genera]. Manager (P & A) 

C.S.D.. Mumbsi. 

,Ajineire -lf( a)- is the pho to copy of ai oh transfer o Her of 

C.S.D. employei issued by the Asstt. General Manager (P) 

Mumbei. 

contd .. 7 

,( 
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Jinexure 1i(b) is the photocopy of reci1i12flent Hale of 

C.3.D* employeeo 

Annewrei * 5is the photocopy of the Ref. No.3/Admfl/B-9/1791 

CSD order No. 9/96 isied by the under secretary , (bvt. of 

India. 

6.8. 	That your applicants further beg to state that, they 
having fulfilled all the texms and conditions of S.D.A. 

(Special tity Allowances) as acbdssi1leto the Defence 

- Civilian employees serving in Nagaland, so they are entitlfd 

to get benefits of S.D.A (Special ]Xity Allowances). 

7. 	Grounds and Legal provisions : 

• 	(i) 	Rr that the applicants being similaxly placed to 

the applicants in 0. A. No. 12+ and 125 of 19959 so that sine 

benefits ought to have been extended to the applicants. 

p,r that the applicants being civilian employees 

serving in Nagalaid being attach with the Aned lbrces are 
entitled to get financial benefits ahove mentioned under the 

various schemes, various letters and variou s cirQa]. ars etc* 

and also by venous judganent and orders passed by this 
n'ble Tribanal. 

lbr that there is no justicicalzLon in denying the said 

benefits granted to the applicants and the tenial has 

reaL ted in vieaton of the Articles iti & 16 of the (1nSt11u 

tion of India and also other similarly siivated employees 

already have been granted the said benefits. 

Pbr that the applicants having flfihled all the 

ctised laid dowi in the aforesaid Memorankun towards 

granting the S.D. A (Speci al lxi ty Allowances) the Respondents 

cannot deny the same to the applicants without ariyjurisdiction. 

contd.. 8 

11 



v) 	For that it has lready been conclusively held by 

this Hon'ble Tribunal in other caSes that the applicants 

are entitled to the said benefits and thus the Respondents 

ought to have paidithe said benefits to the applicants. 

• 	vi) 	For that It Is settled proposition of law that when 

the same principle have been laid down in given cases, all 

other persona], who are &imilarly situated should be granted 

the said benefits with,out requiring them to approach in the 

• 	Court of Law. 

For that the applicants have been denied the said 

• 	 benefits without any principle of being heard There IS a 

vIolati of ,the principle of natural justice in denial of 

the benefits to the. applIcts and accordingly' proper reliefs 

are required to be granted to the applicants. 

For'that the actiOn of the Respondents are illegal, 

arbitrary and not' sustainable tn law. 	' 	• 

i) 	For that, at any rate, the Impugned order at 

nnecare. - 3 Is liable to be quashed. 	• 	. 
4 

• 8. 	Rfs ouht for  

Under the facts and circumtances narrated above it 
I 

is grayed that the Ijon'ble Tribunal may be pleased to direct 

k9CA' 	the Respondents particularly the Area M1ager, Canteen 

toreS Deprtment, C..D. Depot, Army $upply Rçad, Dimapur, 

Nagaland to pay  

I) 	S.D.A (pecial aity lowances) vide Memo No. 20014/3/83-r1 

issued by the Govt. of India, Ministry of c€nditure, New 

Delhi. 
• 	 . 	Contd ... 9 



• 	 , 

'-9- 

S.D.A. (pecial Duty 4liowances) in terms of judgemt 

and order passed in O.ANo. 124 and 125 of 1.995 by this 

Hon'ble Tribunal on 24.8.95. 

TO pay the costs of the case to the aptlicants. 

That any other relief or reliefs that may be entitled 

to the applicants. 

Dter1m Order prayed for 	. 

That the applicants beg to state that 'till disposal 

of this petition the RespQndents may he' directed to not to 

recover the .D.A. amount which has been already paid by 

the Respondents. 

ijetailsofRemedies &hausted : 

That the applicants declare that they have availed 

to all the remedies available to them under service Rules etc. 

Matters not rending with any other Courts etc : 

The applicants further declare that the matter 

regarding which the application has been filed is not 

pending before any other Court of Law or any Authority or 

any othr Bench of the Tribunal. 

12. 	'articuars of theank jftJI.P,O, in resect of 

AoDlicaticn Fe : 

Number of I.P.O. 

Name of. issuing Post Office : 

Date of issue of I.P.O. 	. 

P.O. at which payable 	: Go0L4 

Contd. .. .10 

- 
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Details of index  

An Index indüplicate containing he details of the 

documents to be relief flpon is enclosed. 

List of c1osure : As per Index. 

yE R I F I C A T I ON 

I, $hri Nomal Chandra Das, Ticket 1'To, 3190, Peon, 

the aijplicant Notl serving under the Area Manger, Canteen 

stores Department, Areas Depot, C.$.D., Dimapur,.Nagalend 

do hereby verify that the statement made in this application 

from paragraphs 1 to 14 are true to my iioledge and belief 

and I have not suppressed any material facts and I have been 

authorisedto verify this application on behalf of the other 

applicants. 	 I 

And I Sign this Verification on this l azffi  

of 	 1996 at Guwahati. 	 - 

DCLARAN.T 

xx - 

- 	1t- -- 	 - 
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flnt 	of 	ck!wj: This the 24(Il diy of f 1 !c%t 1995 
( .A'I 	Ic.il :t Il/i 

Tho I l,i,'bl 	JII1h:(' 	l,( 	Cl,:"1ii1ii 	\'ien-ChiJ 	riii 

Tim I I,Ic Sl:rI G.L.
Ji'i, t,ilr (t..:fi,Ii1c;rrtIyc.) 

O.A.N}. I ./cI$•, 

•I J 	p 	 UIiII 	11 ci  oI.I c; Sr 
All 	' t •. 	;is 	I,, 	t i,(. 	I 1 .  
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'i'l;c C;: rrlsun 
EV1S C/a 1W Al'O. 

Tlc OP"Iscrtl'ijtr 	ir, 
3(J E\'pS, 	C,  

Shri N. 	Lhnl,u nnd 	14 ot hers 
All 
800 

nr 	srvliig 	In 	the 	Office 	of 	the 	OitirLsoj 	Iii1iicr, L\vS 	'? 9 APO, •• 	
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- versus - 

I. Union 	of liid!o 	repi celied 	by 
THIS 	S,.:rtt 	ry, 	Dcfrmcc, 

of 	iidIo, 	Now 	1)tllil, 
2. The 	G 	.rrIsoi, 	iI1ClIIeCr, 	V  

8G8 EWS, do 99 tPd. 

For the 	ap;l Icarus 	In 	both 	the cases 	By Advocote miri A. 	Alutued 
For the 	rC&pouidejits 	hi 	both 	the 	cnes 	By 	Advc,cn Ic 	Sli ii S. 	All, 	Sr.  
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Mr A. Ahuied for the appi iconts, 

Mr S. All, Sr. C,C.S.C. for the respor]dclfts. 

Both ' these Cases involve 	oue qüest.ion and therefore 

ore being d1spOSd of by this common order. 

Foct.s of O.A.No.124 of 1995: 

I .  

The oppilconts belong to Group 	serving In tine Defence 

Departmejit as civilian employees. The application Is retrlcted to 

applicants at serial No, 1 to 117. These appiicons are from inside 

North Eastern Region and are serving in differenit capacities as Cehtrci 

Govcrrniieiit, employees In NOgQlOiid under GE 868 EWS 99 Al'O. 

Their griev" anceis that tile)' ar being denied the payment of: 

I) 	
Special (Duty) Allowance (SDA) poyob.le under Menlo 

No.200 1 4/3/83Eiv of the Goverrunent of India, Ministry 

of 	
dotd 14.12. 1903 read with O.M.No,40 

Civil1 dated 11.1.1984 

11): 	
Houe Rent Allowance '(HRA) as per the cIrcular No.11013/ 

2/86-E-JI(B) dated 23.9,1956 issued by the Government 

of India, Ministry of Finance  

Special Conipe;nsatory (Remote Locality) Allowance SA(RL) 

under 	
'e Ministry of Defence letters No.1G037/E/A2 

• 

	

	 HQ 3 Corps (A) C/o 99 APO and No.3/37269/AG/ps3()/]c5/ 

D/(Pay)/Seryice doted 31.1.1995 

•t . 	 iv) 	
FIeld Service Coflcession (FSC) vlde letter No.16729/GG4 

(civ)(d) duted 25.4. 1994 of Army Headquarter, New Delhi, 

although thcy ure cut It lcd to get these conlccssiorns. 

2.

IS 
A'iihougli no written statement bus been flied Mr S. AU, 

oed 

-- _P •\ 	 . 	 I  

Sr C G C , fairly sta 
Les thut we may (ICCIdC the innut.i 

LQ 

................................................ .. . 	. . 
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Olreudy °PPIICQTtS 	
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that the re51,orld,1 	Qrc dcuyl11 	
th2, the ben efit of SDA, HIA' 	
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C/(IL) 	rid 	SC :.1tl 	they 	.re urn Jt'ed  Corrc . 	IOIiS. to ViCt Uc" 

Fill-

I,  

iespo:itJnits hcv 	
filed Uriy 

WI'JU Mr S. All, 
k'u,red Sr, C.G.S.0 

	
fair;). s1n us that wo nlay dec;(l 	tire ;Iattcr hth 	ll'ht of earlier 

de;IsIo,15 on the Pohit he hu 	In tructlorrs to 	
on behalf of the rerporrUerit 

	I hat I hey 
oppo 	

the clajr 

Th 1PPltciit 	
lUCO roll O1i 	Upon t lie 0. M. do ed 14, 12.1 D83 

wh ICli 	provd 	tlra 	

Cu rum 1' Govcrrj,nejit chi I fan CtJJployces wh0 • 	
have All India Transfer liablllt 

	will be 	ra,rted SDA 	t tire late 

pres,0 	

thereunder per 
lilorith on 

I)OSLing to a 	stai ion In Nor;1' 
Eastern Regio;: 1-1ke"j5 

	
the letter of "1"fStry 	

c 

' dnte' 31. 11g 	proy;des th 	 of De1en 
at the Defence Cljj;311 Eriipioy 	

501ving 
• In (lie newly d filied 

flew A ra 	
a rid Mocli ffej Flclj  e 	 Ares will be 

ntitled to 
P3Y'flCIit 	 a 

of SCA(RL) tOCtl)cr 
ivItJ, Other olIu may be admissible The O.M

, date 
nn 	 23198G 	

by the Ministry 
of Fia ce   

TCCOIII rr ends t lo 	 U 

(DepQrtt,i1itit 	

•iot O 	lire of the 4h I'uy Corn ii i55io 	It I}a5 LJuCfl (ILCI(JCd thur the Central Gov, reFit 
 

On 
aiab basj5 	 shall be cat ltld to l -l1A, rcjOled 

to their 'pay 	
separtL1). pr

f for 
"A" 	 cscrjbcc NB-i 	

Ond'Q2n TICn Class Und 'UnrciossJfIcdt 
	iCs wift effect Itj 	
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:fron 1.10.1986. It Is further I .provIdd I tpt 1 -IRA at Iho rates prescribed 	: shall ho paid to all C iiOy('('9 (u1ir thi, tlw 	j ) i0Vilfll With 	ovwii- 

meat hom/hl red Occo am modut I on) WI tiot requiring t men to prod LICe 
remit recci1,ts, but cmi 

Col "PI 101 1CC with the prescribed proccdtmre there-
under. It also provides that where I

-IRA at 15% has been allowed 

under special orders the same shall be given as admisible in "A
ll  

and class Cltics and it shall be admissible at the rates 

in C' doss cities In other areas. Tue fleworandujn issued by
.  the 

Army llecdquurtcr - Org 4(civil)(d) doted 
2 5.4.1994 bearing No.16729/ 

CG4(cly)(d) on thesubject of FSC to dlYlilaims paid from Dcfcnce 

Service Estimates Including CIyIll5 employed In lieu of combatants 

and NCsE - (both posted amid locali recruited) provides that ft Is 

proposed to extend the same concess1ois to Defence CivilIans employed 
t 	

in the field areas as they serve le by side with services Persormel 

\' unde simUor,. conditiôm1s in the given urea and the sOme shall be 

paid at the•. rates prescribed under the said Illemoranduni. 
It  h as  

howcvc, becn provided that SCA. such us Uud climate ailowo I 	
et 	shall not be In addition to these UilO\vQlices 

• 	6; 	 The 	°pi)llcunits 	I ) Qve based 	their respective .cIu1m 
on , these mu cumQrQndumio 	 - 

7. 	
Elppear3 that tile applicants in both the cases had 

flied a CivI SuitIn the Court of. DC(JUdiciaI) Diniapur, Naguiend, 

being Civil Suit No.255/89 making the Some claims. The V  clvfl court 
V 	

by. Judgment and . decree dated 19,12.1994 has oltowed the claims 

and directed the respondemits to make the Payment nccordlngu. 

The civii Court relied upon time decisiomi of this Tribunal in O.A.NOS.48, 

49 and 50 or 
1989 of the Central AdminIstrative Tr1bunai Guwahati 

V 	

......I3enclj,i6 	iee'
been .ofllld w!th.....bij 	the appliconmt ... ILV 	
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have now 
stad In the applications that they would not proceed 

with the execution of the dccre as they have now rcuilsed that 

V 	
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they had obtaincd 'time decree from the court whIch 
V iackd inherent 
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jurisdiction toentertajn and try the suit in viw of the 

bar of jurisdiction arising under therovisionof the 

'I Adiinlstrative Tribunals Act and, therefore, they hnv 

approached this Tribunal for relief by these appiic3Lions. 

• Since the applicants were a g i t a t i n g the claim in respect 

of SDA and IIRA In' a wrong forum it is just anC. proper to 

give them the benefit of exclusion of the period of 

pendency of the civil suit for the purpose of holding the 

said claims within limitation in these applica t ions. The 

relief sought in respect of the other two caims is 

within jurisdiction. 

8. 	The quest i o n of entitlement 	for all these 

claims in respect of Defence civilian employees hae 

exhaustively examined by us in the decision in the case 

of S.C. Omar, Assistant Execut ive Engineer, -vs- Garrison 

Engineer and another (O.A.No.174 of 1993) reported in SLJ 

1995(1) CAT (Guwahatj Dench) We have held in that case 

that SD1' and SCA(RL) are payable to civilians with All 

India transfer liability pQsted in Nagaland even if they 

get Field Service Concessions. We have not accepted the 

plea that admissibility of Field Service Concession 

deprives them of these. benefits. In view of this 

'conclusion since facts are identical and as we had also 

referred to the ealrjer decisions in O.A.No.18/39 and 

O.A.No.49/89dated 29.3.1994 in support, we re satisfied " 

that the relief claimed by the applicants 5 n the instant 
1 	'j 	t 	• 	 V 	 . 	

. applications relating to SDA and SCA(RL) must: bei1iowed. 

We 	t}ere fore, 	dclare 	 ..... in "the 

respective applications are entitled to be.poid SDA with 

effect from 1.12.1968 or from the actual date of posting 

I 

• 	 - 	 Ij 	
- 	 . .• 	 V 	 V  

j 



• 	' 	. as 	the 	case 	may 	be. 	We 	furthe he r declare 	that 	t 

applicants 	in 	the 	respective 	applications 	are 	entitled. 

to 	be 'paid 	SCA(RL) 	 1.10.1986. 	For also, 	with 	effect 	from 

specifying 	these 	dates 	in 	respect 	of 	these 	two 	reliefs, 

we 	rely. upon 	0.M.No.20014/,16/86/E-V/E-II(B) 	dated 

1.12.1988. 	This 	is 	consistent 	with 	the 	decision 	in 	S.C. 

O mar t s 	case 	(supra). 	It 	is, 	however, 	mode 	clear 	that 

this 	applies 	only 	to 	such 	of 	the 	applicants 	who 	are 

appointed 	outside 	N.I. 	Region, 	but 	are 	posted, in 	N.E... 

1 Region 	on 	tenure basis, 	 . 

9. 	Consistently 	with 	t1ie 	v•iew 	we. 	have 	taken 	in 

Omar's 	case on 	the 	nature of 	FSC and 	with 	the •vjtj  taken 
• 	 ' ' ' I •'• 	 .. 	 . 	. 

Lht SPA and SCA(RL) 	are payable 	independently of FSC we 

1'mold 	that 	on 	the 	subject 	the 	applicants 	in 	the 

respective 	applications 	are 	entitled 	to draw 	the sonic 	as 

provided 	in 	the 	letter 	of 	the 	Government 	of 	India 

No.37269/AG/PS 	3(a)/D(Pay 	& 	Services) 	'dated 	13.1.1994 

with 	effect 	from 1.4.1993 	subject 	to 	fulfilment 	of 	other 

conditions 	prescribed 	therein. 

10. 	.. 	 . 	Lastly, , 	in 	so 	fr 	as 	th,? 	claim 	forHRA 	is 

concerned 	we 	follow 	our 	decision 	in 	0.A.No.48i'91 ,  dated 

22.8.1995 	and 	hold 	that, under 	the 	O.M. 	dated 	23.9.1986 

the 	applicants 	are 	entitled 	to 	draw 	the 	1I11A 	prescrid 

for ':B.' class 	cities. with 	effect 	from 	1.10.1906. 1at 	the 

rates 	prescribed . 1 ,from 	time 	to 	time 	since 	1.10.196 

basis 	pr . flat 	r..... 	slab 	basis  

till 	282.1993 	and 	thereafter 	to 	be 	regulated 	in . 	. 	-.., 	 . 	 S . 

the 	0..No.2(2')93--E-2(fl) 	dated 	14.5.1993 

with 	effect 	from 	1.3.1991 'and 	continued 	to be 	paid. 

For 	the 	purpose 	of 	the 	aforesaid 	order 	at 	is 

made 	clear 	that 	as 	now held by 	the Hon'ble 	Supreme Court 

to the 	benefit 	of 	SDA 'is 	admissible 	only 	to 	those 	employees 

who, 	are 	appointed 	'outside 	the .No'rth 	Eastern 	Region 	and 

are 	posted 	in 	the 	North 	Ea8tern 	Re9ion. 	It 	will 	be 	open 



'I :6: 

• 	to the 	respondents 	to ascerLain the case of each 

applcant for that purpose if necessary. FurLher it is 

made clear that this order has been passed on the footing 

that nil the appllcnnt ii Lho two ca0013 are poflliI(l Ill 

Nagaland. 

.12. 	Lor the aforesaid reasons follo'ing order is 

pQ53td 	•,, 	. 	 . 	. 

(h) H O.A.No.124/95; 	 I 	 . 

	

1) 	It. -is 	deci'ared 	that 	LrA 	is 	payable 	from 

ii) (a) The respondents are directed to pay to the 

applicants Special . (Duty) A liowance 	DA 	w ith effect 

from thel date,,of actual pbstiny in Nagaland on or after 

'.l. 12. 1983 as the case may be In respect of each applicant 

and continue to pay the same so. 1ng as the concession is 

admissible. 	, 	 ' I 

' 	 ..'.. I 	

. ( b) Arroas 	from 	the 	dL ri 	of 	ctua1 	po:Liny 	in 

Nagaland on , or after 1.12.1933 upto date to !ie paid 

within three months from' the date of receipt of copy of 

this order.  

'ii.!) (a) It is' declared that 5Ci(RL) is payable from 

li1.10.1986,''' 	'•.Hy' 	' 

(b) 'The respondents are directed to pay to the 

applicants SCA(RL) with effect from the date of actual 

posting in Nagaland on or after 1.10.1986 as the case ,niay 

be in respect of each app1ican and to continue to pay" 

. the same so log as' the concession is admissible. n  
• 	

'' ' '''1'T''"''' °'''' °'' 
'' 1 I• 	, ' • 	 "''b'"". 	

' ':' 	 '''•' 	 • ' . 	
' • 	

' 	(c) ' Arrears , from the date of actual postiny 

in . Nagaland: o.n or ,.' after 1.10.1906 upto date to be 

pa d within, a period of three months - from the date of 

• 	. cominunic),,suof this order. 

); 	

I 

— 	 - 

— 

,•._•_'•_'_-...._ 	 ,..; ...................':_ 	 -"- 



Lt 
,1 

iv) 	(a) it i 	13 ec1are 	Lht L'SC 
is admis3.b1e frou 

1 .4l993 

(b) The respodel)s are directed to extefid the FSC 
to the aPplicanLs 

., in the precrjbed 	r manne 	with.. effect 
• 	 ... 	

. 	 . 	 .. • 	from 1 .4.1993 or from the date  
th 	 of actual.appojjit 	as 
e ca5e may be in respect 'of each applicant uptd daLe 

and to COfltjnue to give the same 
50 long as admissible 'v) 	(a) 

It is declared that II1A is admjsslbl0 as 
• Indicated below  

(b'' respondents'are directed to pay HRA to the 

appricants at the rateas' was applicable to the. 
 ' Gove 	employees in 	
Central 

B, •. 	E2' class cit ±C5/Lowfl5 

' for' the period from 1.lO.1g35 or from the actual 'daLe of 

aPpointment as the' case may be in resepct of each 

Upto 
20.2.1991 and at the rate as may be 

	

appljcabe from time to' time as •fro 
	1 .3.1991 upto  'and to continue to 

	

	
date 

paythe same at the rate  hereafter 	 prescribed • 	 : 	
, 	. 	 •, 

(c) Arrearo to bpaid acj1191Y 5ubjc 
	to th 

of the amount as may have already been paidt
o  the respectI 	

applicants drIng the aforesaid period' towards IIRA.. 
	• 	•. 	 .• 

Future payment to be regu1a 
	in accordance with clause '(a) above 	. • 	. 	 . • - 

Arrears to be paid as early as practicable but 

not later' thana period0f three mnLis from the date of •,. 
H of t 	"r' tI1 :d n 	, • " 

The original

ni allowed in Lers of . 
- 	'•. 	

. 	 • 	 .. 	 • 	 . 	 ' 	 . 	

• 

• 	
• the aforesaid order. No order as 

to costs 	 • 	- 

41- 

• 	
U? 
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A 12 

	

•. 	

'Y. 1) 	 is 	doc1'd 	Lh 	S'DA 	is 	p' 	fro1 

S Z:
irecLd to pay to 

the d a t 	

t:h LDIiC,Th 	Epocjal 	(ILy) 	
(SA) WjLf 	fçct 

	

fc: 	
ctUl Pir 	in 

	

 2 	 a]and 	z1 or afLer 
• 	•:L... •.•• 1. 	 . 	

cQ 'may be 
	of 	ch 

	

Coft 1j0 
to PYth 	rn 	o 'l(nr 	th 	co1c'j0' Is • 	

- 	 '' 	• 	. 	 .. 	 . 

* 

	

fo 	he lL 	of a': I U a 	po
in 

• 	
'r 	

c,rlc, 	rr
u p ru dLc 	l'o, b 	r id 'ithj I) 	- 	

L h 	L P ot 	CCIj-.0f Copy 
of 

this or(30r. 	 ' 	'•.•. 	.. 	 ' 

	

Ui) 	()• 	Is 	

18 pclya),le 	 'm 
'LJG 

 

(b) The repofldents are 	
irfctQd 

to pay to  
wjthffGCL 'rrcrn Lhe date 

	

 Postj 	in Naoala. 	 ofctua1or afte be' 	 r 1 . 10 1986 as tlie 	may 

	

re,e 	
of each app1 i 

t 	 a 

	

he' sar 	SO 	
nd to 	

to !ay'•  long as. the con0 
IC adr:js3ih1e (c) Arrrs from 

	

 
in 	 the 'date' of a 
,ctual POStIng Nagaj 	on or 	aft. 	

1.10.1986 
WIth 	 ' 

	

be paid 	
In a period 	 to 

	

Of. 	
Upto' date 

 thr0 months 
from th date of 

	

of Lhis*order. 	 . 

'iv) (a) i 	is dec1are 	that FSc is 	
Ero 

•1 

.10  

t - 	1 T 	' 

	

- 	ft 	
rc5pondenta are irecd to 

CXte 	the F'SC 
tolh0 2 PiJIICan' s 

Int1l opucscrjIJcd 

	

 f Co in 	l. 	 '' wr wi L1 effet .19c3 
or fro, the  

case m 	
:tj apcjrt,it as  

	

the, 	
ay b0 in respect of each °Ppicant 

' Upto date 

and.. 
 

irrç. 	. 	 . 
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• 	
' 

I 	 I 	

: 	

3 	1) 	 0 	1 	td III 5(3  i1) 	1 

• 	
v) 	(a) 	It 	is declared that l'iRA is adiuissibl 	as 1  

• 	indicated below: 

(b) The respondents are directed. to pay flRA to the 

app1icant 	at the rate as was a$p1icab1e to the Central 

Government. employees in B, B-I, 8-2 	class :itieS/tOWfl 

for the oeriod from 1.10.1986 or from the actual date Qf 

	

I ;rH a ppiri nept. as'; tle 	c a s e ' nay, be,'i 	repect.' of'cach 

applicant upto 28.2. 1991 and at the rote as ' my 

applicable from tIme to L iiu '3 "from 1.3.1991 	pL'. du.e 

and to continue to pay the same at the rate prescribed 

• 	 hereafter. 

(c) Arrears to 'be paid accordingly subject to the 

adjustment of the amount as may have already been paid to 

the respective app1icans during the aforesaid perod. 

towards HRA 

(d). Future payment to be regulated in accordarlCe 

with c1iuse (a.'abov.  

(e) Arrears to paid as early as practicabici but 

• 	 not laterthan a period of three months from the date of 

communication of this, order I to the respondents. 

The original appi'ctio'n is aloed in terms of 

the afordsaid oder'. No order as' to costs. 	•• 	, 

YT  

Nt 	j':) 	III 	 • 	• 	• 	• '' / " 	/ 	•. 	 . 

I 	I 	 l" 	 ci RIJ{1AN 
Ii 	 i 	

ri- IFJ'LEfl1 	
I 

:.," 	
'''rc>' 	• 	••' 	• 	• 	• 	. 	', 	'.: 

( 

C1tt1jcc! o bc ii uc 	I., •  
PF, 	, 	ii1i 	1iR 	" 

• 	' 	• 	• .P--f 	 • 

I 	
cou 

WUflt  lit 



• 	L 	 G 0 VT  nr mwi,.\  
\ 	 MlNI1r 	(I FI:C€ 

CAN I: Ili I 1 	 / 

\ 	 4 A0ELP Iii 	i. 1, i k 
MUMFs,&i-400 U20 	,\ 

• 	 D/1'RJAuu1t/sDA_R/ 2
' 	

r).') to I Auc'96 

Cul) I SPECIAb L)Uiy A1I!I0V:ANCI 
CIVIIJIANS E1p.LoyL:3 o' TH1 • 	 CE'3TRAL aovT.sERvIucJ IM THE 
STATPS MID urIxonT EflfIT ri 

RAC(CLIL) h&u i.u3uGd d proliIhj.,nj.r, 	11p in reçjUI:dn 
to Payment of SL)A to C3D Employees postod in North Eaet. 
egion following isue of. G0I11OF,DeuLt uc EXP OM0 11 

• 	(3)/95 a II B dt.12/1/96, The above Jr, now been prornul- 
cjtcd ViUc CSD Order No9/96 dt.15/7/9f or iiinent;it-, 

• 	ion. 

2 	Zn ternnw of para 7(11) o t -.h 	Lovn OOVt.lOttr th 	8yTnent eirady ivatc on account of SI)A to ineligible 
persons after 20,9,94 is to be eovred. However,recovery 
action can b inititeu only aftrr 
Are 	 s prir critorin liJ.d down in th mid 
letter. It would, therefore be npjJrecjted if the n eoe8oary 
action is initiated at the earliest and the list is for-
warded to us so that payment. of SDA could be regulated 
as laid down in the latter and recovy effected from 
concerned staff. Any delay in receipt of the above infor-. niatlon wQuici,furthor-i', dolty recovery Sch 4::d ,ul0 & creite 
recovery problems In •rnrd to recovery from tnclivjcivaln 
prococc1J.ng on &tir 	nt/rooigi-utjor1 In thjr Counoctic)n our letter NO.6D/Pft/A11(jt/I)A_?l/2077 dt.27.7 0 C Olrc) refers. 

• 	30 	 You kindly requntod to look into Liv 
In1ttjr 

porsortaly to isuo Instruction as inct.tc.td  above. 

7/ 

(R • VI J A \ • i< ul•i:. U) 
Wa CL)R 

( DGM() 
To 

cc 2 The RM(E) 	For infonatjon and necessary action. 
CSD NARANGI cc S The Managdr 
CSt Djpot 

•'•, 	- • 

•• 
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- 	APPOIN'TMENT 

L 

Shri/EiW 	ia*d 	 is bereby informed 

z tthc/iiS 
 i appointed as a temporary 	di" 	 n 

i-s department "with effect from 	*h 	 and i-s posted 

under the following terms and conditiOnS :- 

i) MEDICA .L FITNES 
T1is appointment is subject to his1102bei-ng declared 

medià&lly..f it by the MO Incharge MI Boom Mu 
EQPdU2 

:It.:Wt11:be.JPPJL to'the..dePart.T1iflt to get hinj/heXXmediCalZY 

•exanii,ned atarjtiin.e'dUrifl9 t'he tenure of hts/rt service 
fitness. 

)ScLEOF'P4Y: 
:.Th.sapPqifltTfleflt carries the pay, scale of and he/srWill be entitled 

for an tn'itial payofPs. 75Q/i' permensUni plus allowances 

as applicgble. 

i--ti) PROBATIOJI : 
Ee/Will beon;robat;0n for a period of two 

Vears . durirgwch his/2*SerUiCeS âre'liablO to be 
terntinatedwithout assignifl9 any reason or notice. 

iD) T4/D4 44  
No ZM/DA is admissible for his/hZ*ZJOifli-fl9 duty. 

• 
) SERVICE LIABILI1 • 

lie/She shaTi be prepared to serve in any establishment 

of this"dePar:tmeflt in any part of India including 
• 	

to' abideby all the rules governing 

"t.heCondtiO5' 	
.ervice in this/depatment, which he/ 

shall confirm in writing before 15J 4ut' 	in the 

proforma attached. 

vi) COUNTING OF PRE-RETIR' CIVIL/MILITARY SERVIC : 

Thebpticfl: for càunting the pre_retirement civt2 
e for qualifyifl9 for 	Ofl 

service orrai-litarY servic 
tn'accordafl.CC with the provisions of rule 18 or 19 of 
thecCSOPeTLSt0fl)u188a3tcase may be, must be 

• 	.exerctsed' within-3. months from thedate of his/1t 
.confirmatiofl.' (APPLiCABEF0R RE_EMPLOYED GOY SERVANTS). 

• 	 after i months after the 
equeo

P  

- 

date. of 
èonfirmatiOflt will NOT- be entert.ainQc• 

- 	

P.T.O. 

( 

I 

P 	 _C,  . 	 ; , 

I  

. 	 . 	

- 
	 -j 

'II, 

fe 
' 	 nf Birth of HusbafldIw1 

 



• 	., 	•6 
• 

I .  

Theappointmeflt carries the clear stipu1atiofl that 
anypast.SSrL'iCe rendered,ifl the departT1int as a daily ,  

rated/casual worker W llflOt:bCC0Uflt 	for the purpose 
of.ttxationOf pay, seniority, promotion, pension etc. 

In case he/D2 ?elongS to one of the recognised 
schedüldCaSte categories, he/wi.11 inform the 
Appointing/Administrative authority immediately he/jp 
changes his/12D religion, a. no person professing religion 
othar than Hindu or Sikh or Budrlhist reli'g.tofl can be 
deeriied to be a member of Scheduled Caste. 

	

2.:. 	Ifthe.above . t.ermS andoonditionS are acceptable to 
h im/4f71 in tpjo, he 1 P may report to this Office/The Manag 
CSD Depot, 	*PU 	 at the fol1owin9 address with, 
original testimonial in support of Date of Birth, ducati'on 
Qualification, Castes Certificate etc. on 

.- • 	 •ci 
8oa 3iod, 

%Ptprdd79? t12 	 .1. 

( 42AlA4V4 1 
enttZ 	g' (i&) 

• 	For Jt.General.ManageTr 

• •: 	• 	 ..•• 	 Canteen Stores Departe 

NOO: 
/ I  

The Manager, CSD Depot)7 
• 	 • 

A copy of. the application form alongwith the 

	

• • 	• Photograph of the individual is sent herewith which, 
may be verified with the original documents of the 

• '•••. 	 indiuidtLa1 and returned duly confirmçi, alongwith 

	

- 	your reporting advice. 	 r 

The individual 
at ?i 	 taken on r 011 

only if declared medically fit, on or afterLdepcndiing 
upon the date the individual is declared medically,  
t'it but under no circumstances before t7U tt9'. 

The date in which he'e has been taken on the 
regular roll should be communicated te1egraphica1li, 

	

• •• 	• 	• to this Oflice on the same day. 	• 	• 

• 	

$j

• Three clear working days break should be given 
to • 	the individual before he/she is taken on regular 

's'- 	 • rolls, if he/she is working on Casua1/aily rated 
-t 	 •.. ba s is • 

• 	cc: b'O'Accounts Branch 

cc: The Manager, CSD DepotftOLU 	• 
td 

	

• 	 • 

• • 	 • 	 • 	 • 	 • 

I) 
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ORDEB 	250 / 89 
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.____ 	 ____ 	 ______ 	

: r•• : •. • : :. .: '•• •• 	. • • . S  

Despn. 

I . , . 

: • . 

dn, 	€$ CT1 	
I 	 I 	 F  j_ 	D.0 . 	 Dia par 

H.'O.Admn,Br.DlmaPW 

ZF 	
S. G C . A Bania1 ore 

	

.:: 	. 	•' 	

.: : 	• 	
: 	• 	' 	. 	0 	

' 	•• 

flFF 	't 	
F 

benf/itS adrni ssLble 

uc .z a te s t b u  3 1 . 90 . F  

ftW i 	
c 	 ) 

, 	

F 	

.. 
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•'1 	.' 	. 	
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1 ': 	
F 	 j 	

F 

... n... 	 .. 	
4st. Gen. Manager (r). 

*act 	 f 	I 	
F  fo r Ge n e r a 1 Ma n a ge 

	

.i. 	• 	,: • • 	• 	• F 	 . 	, 	. 

	

___________ 	

:;;: 
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PTRIBUTIoN: 	. 

The Secretary, BOCCS New Delhi 

G.M. 

3.JGM-I 
4. All DGMS/AGMS/j 	

at HO 
RMs 

A1L .Dep Managers./ 	
Depot 

flO--Accounts Branch 

All other Brancties-at 1-30, 

9.CDACSD 

'1O.LAO 
- 11.Sub Group 3/A-1/A-7/A_2 

12. AA (Admn) 
, 13, CSD Enployees Union 
14,. CSD Wor4cers Association 

S 

-• 	
-: 

.4 

0 

- 	 ,- 	 -*.- 	
- 	 -. 	 -- 

COV 	OF INDIA 
MINISTRy OF DEFENCE 

CANTEEN STORES DEPARTMENI 
"ADELPHI" 119 M.K. ROAD 

- BOMBAy - 400 02O 

Ret, No. 31 Admn/B9/179.1 
:•- 16 March' 93. 

PART A :PERSONNEL & DNINISmA'rIOJ 

SUB :  

Reference CSD order No. 32/78 dated 26.41978. 
2. 	

. statutory rules and orders issued by the Ministry of 
Defence Govt. of India, New Delhi 

in the "Gazette of India" No. 35 dated 
28th Sepetember 1991 are reproduced below for 

infoimatjon and guidance. The 
recruitment rules •f or group 'C' & 'D' employees 

are appended as annexw'e 'A' & .'B' tth this CSD order, 

itKA1 ) 

E. GENERAL MANAGER (ADMN) 
FOR GENflAj, MAIJAGFfl 

2 Copies ) 

( 	1 Dopy each) 
( 	1 copy each) 

( 	 ' Copy each'. 
( 	 1 copy each ) 
(4 COcjO 	each)* 

COp[S. 

( 	1 Copy each ) 

( 	I 'opy each ) 
( 	1 copy each ) 

( 	1 copy each ) 

C 	1 copy each ) 

( 	1 copy ech ) 

( 	1 copy eaeh ) 

* 	ii Base/Depot Ma nagers-will Provide one Copy each 
to Union/Association Branch if ecisting at their station. 

• 	. 	
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SUB :ENT_RU LM 
MINISTRY OP DPENCE 

• 	• 	'. 	
NEW DElHI, the lQth Sdptemb, 1991 

S.R0 192- In exercise of the powers conferred by the 
pr 	kO 

article 309 of he Constitution and in superSesS30n of, the Canteen Stores 

Department Group 'C' :(Non_industrial 	industria 	
oet5 Recruitmefl 

• Rules, 1977, except aS 
respects things dbne or omitted. to be done before 

• such uersesSiOfl, the president hereby makes the following rules regula- 
ting the methoà,of recruitment to certain Group 'C'(Non ±ndu3trial and 

industrial)PoStS in the Canteen Stores Department, Ministry of Defence, 

• namely :- - 

1. 	ShPrt title aid commencement : 1 )Tho 
	rules may be calle the Cante 

een Stores Department group 'C' (non_industrial and industrial)posts 
Recruitment Rules 1991 .2)They shall come into force from the date of 
their publication in the Official Gazette. 

2. 	Number of post.s,ciasBifiCatb0n.a 
	scales, of pay-The number of the 

• said post, their classificatiOn and the scales of pay atlached thereto 

shall be as specified in columns 3 to 5 of the Schedule annexed to. these 

rules. 	 . 

3. 	Metho& of recruitment, age limit and 
aualificatiofl,etc. The rnelahoô 

of recruitment to the said posts, age limit, q ulifiCat .0fl and their 

matters connected therewith shall be as pecified in Column 6 to 15 of 

the said Schedule. 	- 

4. 	DisaualifiCationNo person :- 
Who has entered into or contra(tted a marri8e 

 with any person 

having a spouse liv±ng.or 
VJho having a spouse living,haS entered into or contracted 

a 

• . .. .. 	•. marriage with arr person : 
shall be eligible for appointment to the said post. 

provid.ed that the.Central G-overnrfleflt may,if satislied that such 
marriage is permissible under the personal la4w appliCabJe,t0 such person 
and other party to the marriage and that there are other grounds for 

sO 

erson from the operation . of this rule. 
doiig,eXemPt any p  

Speeial proviFiOfl relating to existing employees of the Canteen 
5. Stores Department ndi)_N0tW1th5ta ing anything contained in the fore- 

' , going rules, every .  erson who immediately- before the commencement of 
these rules,, is holding a post in the Canteen Stores Departmeflttlfldia) 

(.peoial prvisiofl 
relating to the employeeB of Canteen Stores. Depart-

ment(India)shall on and, from such commencement, hold a corresponding pQSt 
specified in column 2 of tie said schedule and shall be deemed to have 

been a:opointed to such corresponding posts. 

6. 	
Provided that nothing in the rule shall apply to any such pereor1 

who has,befOre such commencement,1ntié' to the Governms,flt his inten-
tion of not becoming an employee of Government. 

7.Power to relax-Where the Central Government is of vne opnu 

it is necessary or expedient so to do,it may be order for reasons te be 
'-ecorded in writing,relaX any of the proiriai.on of these rules, with 

respect to any class ot category of persons. 	 • 	- 

8. 	Sa
vingNothing in these--rules shll. affect reseivatiofl8,lat0n 

of ige limit and 0ther concessions reouired to be provided for the 
Schedule Castes, the Scheduled Tribes 9.Ex-Servicemen and other special 

categories of-PersOns in accordance with the orders issued by the Central 
rvernment from time to time in this regard. 



- 	 - 

Serial 	Name of Post 	Number of Post Ciassifi ca Scale c,ghether Whethe: 

Number tion Of 	Selecti bneEfi 
pay 	on. post of add 

• or non years 
select- servic 
ion pO3t admiiss 

ble un 
Rulë3 
of 	he 
Centhre / 
Civil 
Seric 

• (Persi 
Rules, 

• 1972 

67 

GeneTaT Nt - 

• 	 (1991) Central 1600-50- 	:tion ap: 
subject to Service,: 2300EB-60- cb 
variation Group 	ICI 2600 
dependent Ministerial 
on work load . 	 . 

limit fordirect Educ atTonal and other 	Nhet4v ae a 
recruits 	. qualifications o f 

for direct recrujs fication presCri_p r)b 
• 

. bd for direct tion 
recruits will ifa 

• 
. app1yin the 

case of promotee 

: 	
9 	. 	 . 	 .•.. .1 11 1  8 

Not applicable Not appliceble 	- at applicable 

ertr" rra 	€T3 

whether by direct recrui- ment bypromotion/. promotion Comma.- ta 

trnent or by prot on or 	deputation/tra.nsfr ttee exists.what In 

by deputation/transfer grices from which. •. 	 is 	its C0TflpO.5 hi 

and oercentage of the• promotion deputa.- ,. 	 tiO 	 .• T4ni 
Pub vecancies,to be filled tion/transfer to 

by various methods .. 	 be made . . 

om 
Ssi 
is 
be 
sul 
in 
tha} 

12 	 13 	- 	 . 	 14. 	 1 

By Promotion 	• 	 By Prorotjon Sele:ction Group 'C' Depart- 
Grade Clerk/Assitant. mental promotion 	a 
Accountant/Selection (hnImittee consisting C 
Grade Stenographers 	Of. • 
with 2 years regiilar 	1Joint General 
3ervice in the rspe- 	Manager and Vice 

\)cf > ctive grades. . . . Chairman,Board 
of Administra-
tion-Cha.irmn 

( 	 • 	
. 	 2.Deputy Director 

General Canteen 
r 	• • • 	 Servjces and 

I 	 • 	 Secretary Board 
of Control, 
Canteen Service-Me  

T 

.I. 	~ - I 	i 
-S 



- - 	 15 

Deputy. Financial Advser(Q) 
Ministry of Defence Mej er  

4. Seniormost Deputy General 
Manager from the Department 

(CSD Cadre)--Member  

4 	 5 	 6 	7 

General 
Central 
service 
Group tct 
Miflisterji 

Rs. 1400-4 0-
1800-EB-5 0-
2300 

Selection Not 
app 1± - 
c ab 1 e 

1 	9 	
3 

2. Superjn 	-. 	1* 
tendent B/R 	(1991) 
Grade_Il 	Subject 

to Varja 
tiori 
dependent 

• 	 On work 
L 	 load 

Not applicable Not applicable 	Not applicable 	 1 Year 

12 	 13 

By promotion 	Promotion :- 	 Group ICtDepartrnental 
failing which Maintenance sub_overseer promotion Committee by transfer 	with 7 years regular 	consisting of on deputation 	service in the grade 	1.Joint General 

failing which by transfer 	Manager and Vice 
on deputation Junior 	 Chairman Board of 
Commisioned Officer from 	Administration Corp of Engineer having 	Charm 
experiende in Military 	2.Doputy Director Engineering Sejce(MES) 	General Canteen 
of Superintendent B/n 	Serjces and Secre- 
Grade II on their respe- 	tary,Board of ctive scale of pay plus 	Control,canteen 
deputation allowance 	 Services_Member (period of deputation 	3.Deputy Financial shall ordinary not exceed 	dv±ser(Q)Minjstry 3 years 	

of DefenceMejllbcr 
4.Seniorjiost Deputy 

General Manager 
from the Departmne -it 
(C.D Cadre)Mernher 

3. Selection 	77* 	
Genera] 	c.14OO_4() 	• SC].ection Not Grade Clerjc/ (1991) 	Central 	1800-EB_5Q_ 	 appli- 6ervice 	2300  Accountant 	to Varia_ Group 	 cabl e  

tion 	 'C' 	
\ dependent MinisLe_ 

on work 	rial  load 	

V" 



8 	 9 	 10 

Not Applicable 	Not applicable 	Not pplicabi.e 	2 Yes 

12 	 13 

By promotion 	By Promotion :- 
Prom Amongst the 
Upper D1v±j0 
Clerks or Cashier 
having 5 years 
regular service 
in the respective 
grades. 

14 	 15 

Group 'C'Deprtmentnl 	Not 
Promotion Committee 	appli- 
consisting of 	 cable 

1 • Joint General Manager 
and Vice Chairman, 
Board of Admjnjstra 
tion_Chirman  

2.Deputy Director General 
Canteen 3ervjce and 
Secret....ry,Bo ard of 
Control, Canteen Services- 
Member 

3. Deputy Financjn,l Adviser 
(Q)141n±stry of Defence-
Member 

4.Seniormost Deptzty General 
Managerfrorn the Depart-
ment(CSDC,)dre )-Mernber. 

1 

1 	2 3 4 

4• 	Stenographer 12* General 
Selection (1991 ) Central 
Grade 
(Stenographer 

*SUbject 
to 

Service 

Grade_Il) 
varia.-. Group 

t±o 
dependent Mihiserj o 1 
on work 
load 

5 
	

6 
	

7 

Rs.14.QO.4Q.. Selection 	Not! 
t 800-EB_'5 0- 	 appli- 
300 	 cabTh 

8 	9 	 10 -- - -- 	....... 
Not applicable 	Not applicable 	Not applicable 

11 

: 2 dars. 
im] 

12 	 13 	 14 	.- 	1_ 
By Promotion 	By Promotion 	Group 'C 'Departmental promo- Not 

From amongst the tion Commit-tee consisting of:-appli 
Stenographers Gr-det 1 . Joint Goner-il 4anager and cable 
III with 5 years Vice Cli drn tn,3oard. of reguitr service in 

that grade having2.Deput-y Director General 
a speed of 120 	Canteei Services and 
word. per minute 	Secretirir,J3ord of 
in shorthand and 	Control,Canteeii Services- 
45 words per minute 	Member 
in typing 	 3.Depuy Finan.ci.;j Adviser 

(Q)f'iinistry of Defence 
4.Seniormost Dpu;y General 

H-An,tr;,er froni the J)eprt 

- 	
mont (cR1) Cady'e )-Meml)er 

- 	 - 



Yi 	.2 	 - 4 •6 7 
.Upjrivi.u' Non Not 32* Gener..1 Centr1 !?sal200-30- 

810r1 Clerk 1991) Service 1500-EB- Sele pplica. * Subject "°' 	'C' 40-2040 otion ble 
to' Miniseril 

varia. 
tiori 
depen- 
dent on 

- work 
load 

Not applicable 	Not applicable 	Not applicable 	2 Years 

- 	 ---- 	 - -"---- 	 __ 

12 	 13 	 14' 	 15 

By promotion By Promotion :- 
prom amongst the 
Lower Division Clerks 
(Office Side)Typists, 
Comptists Telephone 
and Telex Operator 
having 8 years regu.-
lar service in the 
respective grade. 

Group 'C' Departmentr.l 	Not 
Promotion Committee 	pplica- 
consisting of :- 	 ble 

Joint General Manager 
Vice Chairman,Board of 
Administrt ± on-Chairman 
Deputy Director Geiral 
Canteen Services and 
Secretary Board of 
Control 'Canteen Serv±oes-
Members 
Deputy Financial Adviser 
(Q)Min±stry of Defence-
Member 
Seniormost Deputy.-Gener]. 
Manager from the Depart 
ment(CSD Cadre )Membex 

12 	' 3 4 5 	 6 7 
6 • 	teo 

grapher 
, 	36* 	- 
(1991) 

General 

- 
Rs1200-30 	Not applicable Not 

Grade-.. *SUbject to 
Central 160BB4 app1± 

III 	, dependent 
Service 	, 
Group 	'C 1  

' 2040 cable 

variation Ministerial 
onwork 
load 

8 	 -  

3etween 18 and 25 years 	i)Matriculat±on or euivalent Not'pli'-2. 
(Re1axab1efor Government ii)Shouid have a speed of 80 cable 	years 
eervants upto 35 years in 	worcb 	minute in short- accord ancewith the insru- hand. nd 40 words per 
ctions or orders issued by minute in typing 
the Central Government) 



14 
By direct 	Not j applicable7,,  
recruitment 

Forconfirmat 	orec Nt 
recruit 	the cornPooltjon of 	applicdble 
Departmental Promotjon Com 
mittee is as under  

 Joint Genera] Manager and 
Vice Chirrnn, Board of Ad- 
ministration 

 Deputy Director General 
Canteen services and Secretary.. 
Board of Control, Canteen 
Services - Member 

 Deputy Financial Adviser(QX 
Ministry of Defence --Member 

 Seniormost Deputy General 	 ' * 

Manager from the Department 	. 	. 

(c3D cadre) -Member. 

2 . 	.-. - 	 . .... 	5 	. 	.. 	. 	. 	
. 7. 	Store-  

keeper 
35* 
	enera1.. 

(1991 

----- 	- 	.----- 

	

- -, 	- 

	

'Rs.1600-.50 	Selection 	Not 
• 	Grade..I 

Cefltral 
*3ubje,ct'. 	: Grdu.p'c', 

2300- 	60- 	 applic 
266.0 	' 

to van.- 	Minister .. 
ation dep-...:  ial.  

'endénton  
'Wbrk-.lóád. 	.. 	, . 	 . 

3..'  
- 

9 	
. 	.. 10 	 11 

Not appliaable 	Not applicible Not applicable 	2 years- 

12 
- -. 

15 
By promotion' .- 	

.'' 
Prômn amongst the 	' 

•Group'c' Departmental 	Not 

Storekeepers Grade 
Promotion Comnite 	aplicab1e 
consisting of 	s-'- 

'II.with 6 years i. Joint General Manager 
regular service in 
the 

. 	and Vice Chairman,Board 
grade.  of Adminstration_Cheirman, 

Deputy Director General 
Canteen 	erv1ces and Secy, 
Board of Conto1,Cntee 
3ervices 	Members. 
Deputy Finan'cial Mviser(Q) 
Ministry of 'Defence1ernber. 
eniormost Deputy General 

Manager from the Department 
(CD cadre) 	- Member. 

----------_________ 
. 

- ------------------'- 
3. 	 4 

8. 3tore- -. General 
keper' 

 

Grade_ *SUbjeát to 
- Central -. Rs.1400-40... 

ii . 	variation . Service, . l8OO-J I35O. 
dependent 	Grup'C', 	2300 

On work- 	Ministerial 
load, 

Selection . Not' 
appl.i. cbl e 

Contd. • • 



sA 

-Not.applicable ' Not applicable 	' Not. applicable 	2 years 

.12 -H. 	.Y13 	•' 	' 	14 	 . 	 15 
- 

• By promotion By promotion: - 	Group' C' •.D.epartmental Promotion 	Not 
• 	 Brom'.arnongt the Committee consisting.of :- 	applicab- 

stores Keepers 	1. Joint General Manager and 	le 
• 	. ;. :..' •' Grade-Ill with 	Vice Chairman, Board of 

5 years regular 	Adminisraion-Chairman 
service, in that 2. Deputy Dtrector General 

	

- 	grade. 	 . Canteen;Service and Secretary, 
Board of Control,. Canteen 
3ervices-- Member. 

. 3. Deputy Financial Adviser (0) 
Ministry of Defence-Member.. . 	 4 Sniotmost.Dputy General 
Maagez'from the.Departeñt 
(CSD cadre)tMember 

.2 	'3 	' 	.4 	 5 	. 	 6.- 	7 

90 Store- 	120* 	General 	Rs.. 12.00-30- 	Non 	N keeper . 	(1991) 	Central 	1560-EB-40- Selection a licab- 
Grade- 	*Subject to 	Service 	2040 : 	 P. 
11 .1 ••- 	variation 	Group'C', le  

dependent 	'Ministerial 	. 
on 'work-load. 	. . 	.• . 	.. 	•. 

•a. 	•...•'• 	10 	 11 

Not applicable 	Not applicable 	Not applicable 	2 years 

. 	12 	.....13 	.'.. 	14 	 15. 

By.promotion By promotion ':- 	Group'C' Departmental 	Not • 	FrQm amongst' Lower promotion Committee 	applicable 
Division Clerks 	c9nsisting of :- 
(Stores) with 8 	1. Joint General Manager and 
yearregular 	Vice Chairman, Board of 
sevice in that 	Administration-Chairman. 
grade.. ... 	 . 	2. Deputy Director General 

Canteen Service and Secretary, 
. ' 	•, 	.• 	. 	 Board of Control, Canteen 

Services-Member. 
. ': 	. - 
	........•. . 	. 3. "Deputy Financial Adviser () •• 	. 	. . . Ministry of Defence-Member. 

40 Senioi±most Deputy General 
Manager from the Department 

• 	(csD cadre) - Members, 

I 



.1 

8 

Between 18and 25 yrs 
(Relaxable for Govern-
rnent Servants upto 35 
years in accordance with 
the. instructions or ord-
ërs issued.by. thé 
Central Government. 

9: 	
10 	ii 

Matriculation orequi- Not 
valent with, minimum 2 
years experience with cable  
any engineering concern 
or contractors for sup- 
ervision of labour engaged 
Ofl.mairltenance and repair 	.' 
work of buildings and roads0 

Di'ploni&in Engineering. :Mech-
anicalor civil 0  

. .,... ... 

By.direct ... Not 	

15 

--c 	 . 	-. - 	-- 

12 

	

. 	 uirec -c recruits the 	. Not 

	

recruit- 	appli- . composition of Departn-ientaj. : 	 applicable merltT 	cable 	Promotion Committee is as under :- 
1.Joint GeneralManager and Vice Chirman, 

- 	 0 	
Board of Administration - Chairman. 

	

- 	 20 Deputy Director General Canteen Services 
and Secretary, Board of Control, canteen. 
Services Member. 

...., 	 3.Deputy Financial Adyiser (Q) Ministry of 
- Defence Member. 
49Senorrnst Deputy General Manager from 

.........H 	. 	
the Departent (CSD cadte) Member. 

.3 56 

11. Lower Division 	
902*(1991) . General 	Rs.95O 	Not 

to . 	Central 20-1150 Sel- as clerk in Of 	
.variatjon . . 5erj 	EB-25- fet- fice/tores as 	
dependent on Group'C 1500 ion Comptist inclu-. .work-load

. 	
Minister-  ding tpists,. . 	
l telex and tele 	 al 

phone operators 
of CSD . 

7 

Not 
apIi-. 
cable 



— 

;Z: 	
% 8 

	 : 	• 	

- : 10: 	

I 	
:- 

.B,etWeen IN 	 for i)Matrjcu1atjon of. Age-so : - . 

	

Upt,O:'yearsin 	. equivalent.qualj_ .EducatI- Yrs 
: aCCOrdaflcewjththe instrüc.tipns:or . - f±cation.from a 	ua ' orders issued by the Cexitral Govern- 	recognised Board 1i1ctin •i rnent) 	. 	. : 

	• 	•- . ,.. 	. of University .' 	aoplicable . 

	

. .. . ': . • . • 	. : - 	• . , 	. 	- •T • 	.ii)A typing speed of 	1:o the 	• 
30 W.,,m.jn English exteiit . 	 I 	• • • 	• . 	. - 	- 	. 	 - . . 	

. mentioned 	... • 	, 	.- . ' 	,.. 	l 	• 	/ ?• •• 	: or 25 w.p.rn.in 	..in column 12 - : 
	 • 	 . 	. — 	. - — — t 

	. . . - 
• -d•d • 	. 	-• 	- 	- . 	.Jjindi 	. 	. . . . : _ 	• . 	. 	. - ..;- 	. 

. 	 . 	 .. 	

.* 	 . 	

. 	 .. 	 .. 

	

. 	. 	. 	: 	 . 	• 	. 	 . 	

p 	 - 	 - 	. 	 . 	' 

	

12 	 0113 	 14 	 15 
By diretrécruitrnéñ 	lO%by p'romotj'ori Group "C'Departniental Not 
i9O%bydiect recuft.i 	croup- ' D.' 	promotlon COmmLttee 	' appli.- ment througj- Staff, 	emfoyees who'... 	COni'sting of : 	 cable Se1ection CDmmjssjon 	posess matri- 1)Joirit eneral Manager ) 

of vacancies shall ciulation quali- and /ice Chairma,Soard bk fii'ied'-up from 	fictjon or 	of Administration 
amrzgst the Group - 	equivalent as t2)Depilty Director  Genral - s D r'stafç . WhO possess 	stated'golumn 12. Cariteen.ervices' and 
Matriculatjon or equ,. 	 - 	Secretary Board of 
valent qualif1cat1ons 	

/ 	E 	
Control,Canteen Services- 

and have 'rendered 5 	( 	 4... 	 , 	Member 	- 
Yea'S.:: reguir servi' -. 	 3 ?Deputy Financial Adviser 
in Group 'D' on the 	 (Q)Minlstry of Defence- 

- .b'si's of - a Deprtjnth 	- v. 	 Member 
tai..qual'ifying E*amj.. . 	. 	•-- 	4)Seniormost Deputy Gene- - 	
flatibn.Thé xnaximurn- 'abe' 	 . 	 ,ral' Manager from the 
limjt'fôr e1igibi1fty. 	 -'.- Department(Canteen . Störes 
for examination is 45f 	 Department Cadre) -Member 
yers 	years of age  - 

..Iorthe SCLS)  

6f theacancies 
sha.1 be fi'l'],ed "on 
Senor1ty..cunfjtflss 
basis from Grou'D'-. 	 .. 
employees..whóp5es' 

- , 	matriculation or equi- 
Valentqual1fication. •d 	

* 
.4 	 . 	 . 	 •. 

Note-  .: 	 - 	. 	. 	_*• 	,. 	. 

a)"Unfil'le Vacancies petaining to & 	- 	-. 
to a par'tfcuiar• year shall' not be. 

-'be carried over.  

b) If, more of such empldyêes 'that 	 . 	. 
the number, -of vacancies. avaia-.  

.1• bie under 'clause.'(ii) Qualify at- 
- the s,id examination', such" 
excess number if émployCes shall.  
be, considered for flling the  : 	- -Vacflcjes arisIng in1e subse-  
quent years so th.t 'the eraplo- 	 .. 	

. • 	yees qualifydng at an earlier . 	 • 	 7 examination are considered  
before those who qualify at, .. 	.. 

	

a latter examination. 	 p)\ 	Jrd1J 

• 	 - 	 .•- 

-- .- 	 -- 	 / 	
I 	 S 	 - 	 - 	. 	- 	

• 	 s '  

4 	 . 	 . - 	 -•. 	. 	 - 	 e 	 ,. 



: 	• 	• 	•: 	
•.:.:i:•• 	•.'. 	. 	- -'.:: •' 	• 	 . 	: 	 •• 	. 	. 	

, . 	 ' 	. 	

:s:::: 	
. 

, — I 	: 	- 	
— 	: 9 — 	• 	 I  

/ .3 I % 	2, 4 JiT\ 
I  12.secur1ty..Incharge 35*(1991) 	Genera]. 	Rs.12QQ-30-.. Not 	Not 

	

I 	• 	;Iç l *sUbJect ., Central 	1440-EB-30- appli- app].i- 

	

$ervi.ce 	1800 ' 	cable 	cable :4tiordeoen_ Group — 
dent on 	C11.  

•;L -. 	, 	- — .. 	, 	
z ! 	, Wor]( load 	Mjnjste_. 

••••i.; 	 -• .. 1. .- 	. ,. 	 . 	. - 	.. 	.- . 	. . ..- 	 . 	. 	 - 	. 	 . 

:::LJ?. 	:;.'• 	 : 	•. 	
:-.. • 	• 	• 	: 	 • 	 • 	. 	 .-. 	. 	- 	 c 	• 	• 	• 	. 

•• 	• 	__.,0 	 • 	 • 	

:-.••• 	 •'— 	 .. 	 . 	 . 	 S 	 0 

	

•l..0_• : -. 
	. 	• 	. ' 	—•— 	 •— 	

• 	 . 	 0 	 • 

•\ 	

I 	••• 	— 	, 	— 	10•'_ 	• 	 r 	
0_ 

	

J _ , 	9 	 10 	- 	11 ' 

; Betwee 25 and3P'iyears(Rela... Matriatjor 	Not appli- 	2 yearsi- 

	

xthlet,for GoYerrixneriteservants 	eu1valnt. 	 cable ...- 	 , 'upto 40'years in ccordance 	i)Inclian Army 
 with thei. nstructions'or . 	"First'C1ss 

	

worders issued bythe ntrl •. 	Certificate of Government) 	
Education in case 
of Ex-servicemen 	

t 

7 	 •r 	•i 	 ii)With 3 year's 
experience in P..- •, 	

: 	 -;: 	r1' -% 	 Security Officer  
1 	 / . 	 ---I 	

t -(tL' 	•' 	.. 	- 	in Reilways or 
other Govt.Office/ 	, 

	

V  ' 	 I ' 
•rç ç.3 	, 	

. 	
Depertment 

 
£ 	 : 	-_ 	

•' 	 : 	 i 	* 	'- j 
-. - 	— 	_ j_ 	

_•4'_i)d 	 1 • 	_• 4 	• 	
l._..' 	': 	

_ 

	

 

___ 	 .. _— ____ 13'____________________________14 	 15 
— -; Direct Recruit.-.  Not aiplj- Forconfirmation-of direct recruits Not - ment ; - 	— 	cable 	'C the compos1tion of Departmen1 	-tapp1i- 

- 	promotion Committee cons1sts'of 	 cable - 	
i)Joirit General -IManager and Vice I — 	 - 	 •1 	Chairman,BoardofAdm1njstratiofl - 	

- 	 Ch a 1 rrnan • 	 C r — 
2)Deputy. Director General Canteen t - 

Services and Secretary Boerd of 
Control,Canteen Serv1cesJember - 	3)Deputy Finncia1 Adviser (0) 
Min,.istry of Defence-ember — 	 4)Seniormost Deputy General Manager 
from the , Department(Canteen Stores 
Department Cadre)_Meer. 	- 

	

3 ________________4 	_'5 	_6_ 	7 	_- 
13. Driver-CumMe;hanic 	69*(1991)s General s.950-20- Not 	S Not — 	- 	

I 	*subject Central 1150-ES- 	appli 	appli - 	- to varla- Service 25-1500 	cable cable - 	 / tion depen- Group 
denton 	'C I  

. ... wok load 	Non- 	. 	 . 
Industrja 

It 

.1: ¶5- 

____ 	 — 0 	 - — —• — 



, 

4:. . 

, 	

i4o 	. 

;. 

	

;:, 	.• 	,. 
: 	 .12 	: 	 • 	 .. :• 	:: 	 • 

c—---- 
9 	 10  

30 YrS 	i)Must  be able to read, 	Not  applicable 2oYears 
in-the .Rerxable case 	write and speak 

oDepartmental caridi- English/Hincli. 
ateS ij)Should have a valid 

heavy vehicle driving 
Licence preferable 

- witti-Tiade Certificate 
in Moto r Mechanice 

iii)Must possess 3 years 
experience in driving 	f I  

I 	Heavy Vehiclqs. 

r 

- 

13 	 14 15 

-By direct 	: Not appli- 	Group 'C'Departmefltal Promotion Not 
appli 

recruitment 	cable 	Committee consisting of 	- 
, 

i)Joint General M anager and cable 
Vice Chairman,BOard of Adrnini- 
strabion-Chairmafl 

2)Deputy Director General Canteen 
Services and Secretary Board of  
Control,Canteefl Services- 1 ernber 

3)Deputy Finncial Adviser (0) 
Ministry of Defence_Member .  

'I 	4)Seniorrn.st Deputy Ceneral Manager 
from the Departrnent(Canteefl Stores 
Department Cadre)-Member 

SCTIDDULE 
• 	 PART -  B  

1 	' 	2 3' 	 4 	 5 	6 
7\ 

ectricianT 1'Gena 52o — Not 
*S ijb Ject 	central 	1150-ES- 	appli- ppli- 
to.yaria- 	•' 	ervice 	25-1400 	bable dable 
tiori depen- 	Group 

-- 'dent on 	C, 
• : 	 work load 	(Civilian) 

L 

_____ ___________- 	
-•- 	

0 -__- 11 

Between jand S  'i)MtholdqlifyLngce'rti'. 'Not appli- 	2 Years 
years,(Relaxable.in- .,fiqate of Electrician from 	cable , 

• the Case of 'Depart- a recognised institutthn. 
• mental candidates ii)Mst have two yearz'écperi-  
upto 35 years.) 	•, erice as same. 	 ••• 

	

- 	 •• 	
•,•• 	 ' 	 '-.• - ••• 	 I 

	

• 	12 	' 	13 	H 	 14' 	
•

15 
By direct 	Not appli- Group 'C' DPC consisting of: 	 _t 

recruitment cable 	1)Joint General anager and Virze Chairman., 	ppli- 
Board of AdthinistrationChaiafl 	 cable 

'H: 	 - • S 	
2)Deputy Dfrector Geneal Canteen Services 

	

- 'i'- 	 • 	•' •, . and Secretary,Board of Control Canteen 
Services- 11 ember 

3)Deputy Financial Advisor (o) Ministry,  
of !efence_Mernber 	 / 

I  4)Seniormost Deputy General t'arlager 
- 	from the Department(CSD Cdre)_Mmber 



-, 
13 : 

---- 3 	 4 	
6 	7 

- 

.2. Packer(spej1) 	16*(1991) 	
General 	. 9 0-2O- 	Non *Sject -, 	Centa1 	 Seie . ap). to varja 	erv ice 	25-1400 	Ctjn 	J1 tio.n. depen" Group 	 C. h  denton 	.lCl 

workload 	
(Civilian) 

- --- ---- - --..-- 

9 	
10 	

11 

- 

Not app1 	
Not applicable Not applicable 	 2 Year 

-14 15 

tion Committee COflSisting 'of :app.i 
1.)J1t General Manager and 	ceble 
Vice Charimafl,Bod of Admi-' 
nistration-ChairMan  

2)Deputy Director General 
Canteen 3ervjces ¶nd Secre... 
tary,Soard ofControl,caflteen 
erv±ces.J4e er  

3)Deputy Financial Adviser(Q) 
Ministry of Defence...Maer  

4)Senjormost Deputy General 
Manager from the Department 
(Cante(Zn Stores Department  Cadre)_Me er  

3. mason, 1* 	
General 	.95O-2Q (.1991) 	Central 

- 	
. 	*SubjectServi'. 	25-15 00 to Varia, Group 

tiOfldepen_ '' 
dent on. .., 	(Civilian) - 	Workload • 	

' 	 • 	 ,,:' 

/ 

8' 	.•. 	
.- 	 __ 

Betéen25 afld  
35 years 	1)Must know Mason'8 job 

.: ii)Prefereflee:dli be given to 
those having' N.C.T.V.T Trade 
certificate or 

lii)Mustbe ble to read and 
• 	' . 	' 	writ. 'any Ifldi8 	aflguage 

-..-----'----- 
:12 	

'13 
By .Prornotj0 	''By. rorflotjdfl. 

• 	From amonst the 
Packer (odinary) 

.:aving 8.year' • 	
,,:. '.'regu1r service 

in that grade 

Not •tppli... 
cable 

Not 
apoli-
cable 

n  J.I 	

•' 	 11 ¼J 

Not PP1ica-  
blé 	aYears 

12 	 13
14 

- 	 - -. -- 

y direct - Not appli- Group 
ment cale 	 Promotio recruit b 	-' 	C 	 n ommittee Consisting of :- 

1 )Jojnt General Manager and Vice 
• 

	

	ChirmanBQardf Administration Chrjman , 
. 2)Deputy Director General Cnteen 

Services and 'Secretary Bord of 
Coitrol Canten ServicesJ.er H 

15 

Not pp 
cable 

- 	 .

r 	 • 	 '• 	 .'• 	
CQntd.. .14/ 



• 	 -n---  -- • 	 ..- 

46) 

2141 

- 	 . 	 -. 	 .L 	 . 	 :1..k 1J]---- 	 .t7LL 	 - ]U .._-Ul 	 . 	 _].. 	 .1i_ -- 	 . ••••. 	
i4•••••••- 	 - 

- 12 	 13 
3)Deputy Financial Adviser(L) 
MinistrY of Defence-Member 

4)SeniormOSt Deputy General 
Manager from the Department 

- - - 	- 	(Canteen Stores Departme1t 
• 	- 	- 	- - 	Cadre)-Member 	- 	- 

1 	2 	 3 	- 4 - 	5 	 6 	7 

4.Carpeflter' 	93* 	General Central 	ö-20 Non 	ajWl_ 
 

- (1991)H 	Service 	- 	-15-EB 	e- 

*Subject to Group C 1 	25-1500 	ctiOfl apo2.e 

• 	-: 	-' 	• 	- ariation 	. ' (civilian) 	- 
dependent on 
workload.; t - 

10 9 1 

i)Betweefl 25 	i)Must know. Carpenter 2  S Not applicable 	2 years 

nd-35yeas. - 	- 	jOb.: 	 - 
ii)Wot applicable 	ii):Prefe.rence will be  

fr-departmental - : giv.en .to those having  
candidates. ..... .... . 	a trade certificate. 	 . 

14 	 15 

By promotion : - 	GrouR 1 C' Depa rtmefltatl 	Not 

b di 	
• Frbm -.amongSt the 	promotIon committee 	appi- 

•y-rc 	 -. storehandS-With 3 	consisting.of 	- 	icabie 
meh 	 - 	years, - regular 	1.JointGefleral Managpr 

in the • - 	and Vice Chairman, j 
- 	- . 	grade/MadOOrS with 	Board of 7dminiStratiOfl 

8;years regular 	-Chairmab. 
- 	- 	 •' service in the grade 2.Deputy Director 

. 	/ 	after qualifying In a General Canteen - 
- 	 pr.escried test.. The 	Services and Secretpry 

conduct t3st Board of ContrOl, 1 
. 	- 	shall consist of the 	

Canteen Services- 
-- following officers ;- Member 

/ ,• 	- Major_President 	
3.Deputy Financial 	- 

/ 	Captain-Member 	Adviser() 
- Junior Commissioned 	MinistrY of DefenCe- 
0ficer-Member 	. 	Member 	 I • 	 - 	 - 4.SeniormOst Deputy 

• 	 - General 	 L 

• 	• 	- 	• 	- 	- 	 Manager from the 
• 	. 	- 	/ 	•••• 	- 	- 	• 	- - 
	Department (Canteen 

• 	 •••*: 	 *, 	 . 	 - 	 . 	 •-• 
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S.Pluber 	2* 	 5General Central 	R950-20- 	Not Not 
• 	

.. (1991) 	Service 	. 	
. 	1 1 5O-EB-25- appli * Subject to 	 ic', 

appi- Group 	 1500 	cable variation 	(Civilian) 	. ica1lë 
dependent on 
Work l2ad, 

8 
91. 	 10 11 

Betw 	
i)Must.be in Possessj 	of 	NOb 25 years 5 . 	 V 	. I 	 ., 	

plumber 2yea ., Certifjcae is sued 	appl- (Relaxab-1.e 	in by a recognised institut 	cable theVcaSe of 	
.• 	.. 	ii)Must have the knowledge or Departmental 

:. 	•: 	 various type of tools used in candidtes. upto 	the . profession and 35 	 onverseflt Yrs) 	 with -. all types of Plumber's V  

• 	 °. 	. 	 tooL 
iii)Must be able to prepare a 
- 	 detailed estimate for the 

stores required for 	mall 
installation 

V 

be able to read and 

....... ... write any Indian Laiguage 

• 	 .• 	
. 	 . 	- V 

. 

.... . 

12 	 13 	 14 	 15 
:..V...:.. 

VVBY 
'•5 	 .: 	 ....H....... 

irec.t V 	 . •, 
. 	Not appli- 	. 	Gpup 	1C, 	DepartmentalNjot rrcru1tment cable 	Promotin Committee 	 applicb1e 

COnsisting of 
4, 1 .Joit General Manager.  

and Vice Chairman, Board 
Fl of Admlnistration_ 

I 	 Chairman 
2 Deputy Director General 

Canteen Services add 
Secretary, Board of 

II

V 

• 
V 	 V Control Canteen Services 

Member, 
3 Deputy Financial Adviser 

Ministry df Defence_Member 

V 

V 	 V 	

V 	 4.Seniorrnost Deputy General 	
V 

5 	 V 	

V  •• 	 . 	. 	. 	

Manager from the Departmen •, 	V 

S 	
-, 

V 	 . 	V 	
(Canteen Stores Deoartment • 	

. Cadre)_Mernb r .. 
- 	

•• 	

V 	 •V 

V 

V 

V.- .. . 
I 

-4-- --- - .1. 	
V 	 •3• 	

5 	

4 	
5 	

6 	 . 	 7 

V 	

'I 
- 	 V 	

-- 

	

6V.Ljftman 	V2* S (1991) 	
General Central 	800-1 	Not 	Not • 	. 	ubject to 	Service  

Variatio 	 1L1O-EB- 	appi- 	appi- n 	Group 'D 	 20-1150V. 	icable icabi - V 	
de;)e,ñdent on 	Civilian 
work- load. 
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VV 	 VVV 	
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, 	 -. 	 - 	 , 	 - 	 b 	 I L 	Z ( Z 7 . 	 r 	 . , 	ANNEXURE ' B TO CSD ORDER NO . ° /93 DT ' .• -"  

' 	 , 	 : 	 • 	 . 

.'4• 	. 	 . 

;. 
: 	 . 	A copy. of Govt. of. India Ministry of Defence, 	. 	.. 

'Gazetteo.f Thdia' No.35'date.d 23.9.91. 	.. 	, . 	. 	. 

. . 	. 	., 	. 	. 	SUB : RECRUITMENT RULES 	. 	. . 	. . . 

.. 	. . S.R.O. .193 - In pxercise of the powers conferred by the proviso 
: to article 309 of the Consitution and. in superséion of the Cantee.n 

StroesDepartment,, '(Group'D') (Inthistrial and Non-Industrial), except 
as respects things done or omitted to be done before such 'supersession, 
the '.Prsident hereby makes 	the following rules regulating the method 
of recuithent to certain Group 'D' (non-industrial and industrial) 
posts in the Canteen Sto±'es Department, Ministry of defence, namely 

' is Short title and êomrnencement-(1) These rules may be called 
the Cantee:nStores Department Group. ' (non-industrial and 

• 	. 	industrial) posts-Recruitment Rules, 1991. 

(21 They shall come into force''from..the date of their publication 
in the official Gazette. 

.2. Name of the pbsts, Number of posts, classification andscales 
of pay Nniber of the. said posts, their classification and the 
scales of py attached thereto shall be as specified incolurnns 

.1 3 to 5.ofthe'Schedule.añriexed to these rules. 

3, Method of.recruitment, age- limit and qualification,etc- 
The method of recruitment to the.said posts,age limit,qualif 1- 

thd other, matters connected therewith shall be as 
specifie in Colunv-is 6 to 15 of the said Schedule. 

4. 'Disqualification-No person,- 
Who has entered into or contracted a marriage with any 
person having a spcuso  living;' or 
Who having a sponse living, has entered into or 
contractëd a marriage with any person, 

shall be e4gible for appointment, to any of the said posts: 

Provided, ..that''"the Centzal Government' may. if. satisfied that JI 

such marriage is permissiblunder the personal law applicable to such 
person. and th'other party to the marriage and that there are other 

groinds for. so  doing, exempt any persoi from the operation 
of this rule.  

6., 	Special provision relating to'existing employees of the "Canteen 
Stores Department (India),-Notwithstandings'any. thing contained in 
the foregoing rules, every person who immediately before the commence-
'ment of t1ese rules is holding a post in the Canteen 5tors 'Department 
'(India)''Special provision relating to the Employees of Canteen Stores 
Department (India)) shall, on and from' such commencement hold a ' 
correspomding"post specified in 'column"2 of-the said Schedule and 
,shall be deemed to have been appointed to such' corresponding post. 

Provided that nothing in the rule shall apply to any such person 
' 	who has, befo'rc such commencement, intimated to the 'Government his 

intention of not becoming an employee of Government. 	' 

, Power to relax-Where the Central Government is of the ppi-nion 
- that it is necessary or expedient so to do, it may by orders, for 
-r.easons to be recorded in wiriting, relax any of the provisions of 
these-rules with respect to any 'class or category of person. 

9.. 	' Saving — Nothing in these rules shall affect reservations, 
relaxation of age limit and other concessions requIred to be provided 
for the Scheduled Castes, the Scheduled Tribe, Ex-Servicemen and 
other-, special : categories of persons in accordance with the orders 
'isi2i by the Central Government from time to time in this reg,rd' 

____,_._..,,__,;-'.-_---- 	.'---'---'---.-''-------.---------"------',-'--,',-'--'---'' 	' 
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PART- 'A 

- -- 

5i. 	Name of Pbs 	No.of Classification - hether 
selectiOfl. 

Whether  
benefit 

No. 	 posts 
ay 

post Of of addd 
rion-sele- years of 
ctiOfl 	i service 
post admissibl 

under- 
5. 

 

Rule 30 
of the 
Central 
Civil 
Services 
(PensiDfl 
Rules, 1 9 

- 

1. Packer 	82* 1RS 
1010-EB- selectipn app+-  

(0rdinrY) 	(1991) Service 
20-1150 1cbl 

'D', Group 
Civilian 

.*$bject to 
variat.ibfl dependent 
on work-load 

- --- ------ 

Age limit for 	EductiOflal and other 	ether age and 	Peri1 o 

dirEct recruits qualifications required educatiofll 
	 prohaiO 

for direct recruits 	qualifiCa ionS 	if any 

orescribed for 
direct recrikits 
will apply in the 
case of orornoteeS 

___-----___---±-- 

8 
	 10 

	 1 1 

Not applicable Not appliceble 
	Not applicable 

	2 yarS 

2 

Method of 	In caseof 
recruitment 	recruitment by 
whether by 	promotion/ 
direct 	deputatiOfl/ 
recruitiTtent. 	transfer, grades 

or by 	
from which 

deputation1 	oromotion/ 
transfer and deputation/ 
ercêntge of transfer to 

thh vacanCiES be,jnade 
to be filled 

• 	by various 
methods 

If a Departmental 	CircumStaflce 
Promotion Committee in which union 
exists,Wat is its 	pub1i.;SerVie 

compositiOn? 	CommiSSi0fl is. 
be cóulted 
making recrui 



/ 

	

: ]9: 

12 	 . 	.13 

' I 

14 	 15 
- - 

ByPrOmOt-°fl 	By Prom . Group'D' 	Departrfleflal 	NCD 
appi- Committe& From. amongst Mazdoor 

• 	 . 	

' iavitg 5yearS' 	s?rvice 
promotion 
. 0 sisting of;- 	icab3e 

in that grade ater 1.jothnt General Manager 
qualifying at a and Chairman, Board 
prescribed test. 	The of Admin.istratio!*' 
Trade Testing Board shall Chairman. 	. 

• 	 cDnSiSt of 2.Deputy Director 
1)MajorPreSidt General Canteen 

• 	 . 	 2)Captaifl_Member Services and 
3)Junior commissioned Secretary, Board 

Officer_Member Of control Cante 
services_Memt 	t •  

3.Deputy Financial  1• 
AdviSer(() Mm. 
of Def.-Mernber 	-'• 

4.Seniorm9St De.:Uty. 
- 	 . 	 , 	 •. 	, 	 . General Manager from 

the Canteen Stores 
Departeflt_Memr 

.....•...•..-.• •.. 

	

2 1 	3.-' 	4 	 5 	 6 

	

- 2.' Pump 	1* 	- General Central Rs.800-15- 	Not 

Attendant . (1991) - service 	 1010-EB-20- 	appli- 

- Group 'D', 	1150 	 cable 

Civilian 
*Subject to 
variatiOfl:ePnnt on 

• ' , - - workload 

-- 	 ----_---------- 

	

- 	 , 	 9 	
10 

--- -- -- 
BetWeen 18 and 1.MUSt'kflOW how to use and 

/ 25 years -. 

	

	maintain in good order, the 
authorised and concerned 

- 	- 	- 	. tools.  
• 	 ' 	2 .MuSt be ble to take charge 

and run small motors and 
pumps (other than steam' or 
oil'drivefl prime movers). 

Not appli- 
cable 

7 

Not 
appli-
cable 

11 

2-tears 

12 	 13 	

Japplicm

5 

__- -- 	 - 
' 	

Group tD,Departme,ntal Promoti 
By diredt 	Not

ot  

	

L appli- 	Committee consisting of 	
le 

recruitnt  
cable' 	1.Joint General Manager and 

Vice Chairman, Board of 
Administration-Chairman  

- 	 - 	2.Deputy Director General 
- 	 Canteen Services and Secretary ,  

- • 	- 	
- Board of,ContOl, Canteen 

• 	: 	Services_Member 
• 	

• 

 

3.Deputy Financial Adviser 
(çuarteriflg). Min of Def._Mert9 

A 	 - 



3. Storehands 
(Mukadams/ 
Marker) 

Rs.800-15-
101 0-EB- 
20- 1150 

8' 	 9 	 10 

Nonj.- Not 
selec- appi- 
ti.on icable 

127* GeneralCentral 
(1991) Service 
*Subjec.t Group 	D' 
to varia- Civilian 
tion 
deenc5ent on 
workload 

Not applicable 	 Not applicable 	Not applicable 	2 years 

• 	12 	 :13 	 ' . 	
. 	

' 15 

By Pzómotion - By promotion Group 'D' Departmental Not rom amongst the 
Mazdoors with 2 • 

Promotion Committee . 
' 	 appli- 

consisting of :- cable years... regular l.Jolnt General 
service in the Manager and Vice 
grade and after 

• . 

	 qualifying at a 
Chairman, 	floard'of 
Administratjon_ 

• 	

'T.. 	'prescribed test. 	- Chairman 
• 	 The Ttade Testing 	. 

• 2.Deputy Director :. 	Board shall consist General Canteen 
of :- Service and 
1 -Majo.r-President 

• Secretary, Board - 	

.•• 	2.captajn-Member of Control, Canteen 
3.Junior Commissioned Services-Member, 
Officer-Member 	. 3.Deputy Financial 

Adviser () Ministry 
of Defence-Member 

• 	 . 

4.Seniormost Deputy 
General Manager 
from the Canteen 

• 

• 	
. 	 -: 	 . 	

. 

Stores Department- 
Member . ,. 

• 	 . 	 . 

• 	 . 	 . 	 . 	
: 

. 5.Rpresentatjve of 
Minority Community- 
Member 

2 	.. 	3 
. 	 4 5 6 

•'4.;flr 	31*(1991) General Central RS.750L12NOt 1 ot 
*Subject to Service, 870-EB-14- appli- appli- 
variation Group 	'D' 940 cable cable 
dependent on Civilian : 

workload 

Cont. 24/- 
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.L 

V 	 I':: 	..E C8 • 	LLJ): 	 V 	 S  

BrO andj 	
one 	

PiIUqF NID't 	
2lyears 

. 	 S  ()pLV 	.LSCL 	V( 	:: 	 S  

	

V 	 • 	

pW111 be given 	S 

V 	 • 	 - . 	 V  • 	V 

 to th).,pesOfls havin.g 	 I  
-----  it "V er 	 . 	 S  

to read an 	' 	 4 -------. -- 	 wrt.e-.Ifldafl__-r-a 

yU  qrio 	
IJrcoç 8 

Jr 

T- 77 

	

. 	. 
15 	, 	 . 	 S 	

-: ••c 	
cr1v5ri. aSf 	. 	 S  

S  

d? 
 . 	

•)r)DS tL 	 T 
-Joint GpeI Mnger V Pa iOE5 	, c!r:..4i 	

çh 
nc 	

11" 	
4Er 	paFd 	 t 

	

ir: 	I 	
I 

Q 	 E tjo 

Dirto General oi3 fl9S:tcT6D 	
Canteen Service and 

. 	 I 
- 	

secretary, Qard of 

	

V  L1 hs 	
,i. 

Jr;I:: 	
Controj, Cante 	

IH 	- 
V 	

services_Member .  - 	 - 	 - 	- 	

3.Deputy Flnncia1 dvser() : - 	 V  V 	
M1.njstr- bf Defnce_?4ebe 	n U) 	 . 	

y•S 	 •,y 4 Seniormost Deputy Genr1 I . .. 	

Manager from the Departmen 

	

V 	 S 
tV; 	

(Canteen Stores Department 

	

--- - .-.-. 	
L, 	

)Meb.................................. 'V--V 	 •. ........ - 	
I 	

Ii 
1 	2 	 ; 	.;U 	

1 	iii 	 S 	

. 	 • I 	 - 
- 	 ............ 	 . 	.L.: 	. 	 : 	- 	

.. 5. 
MazdoorE*Q1I(11)

No 	Not .toiv 	
EB-44Lg40•1-; 	apij_ 	appi- 

	

-. 	 :. 	 -Ic .t 	
icable - 

	

- 	

S 

I. 	
VJ 	-a I.v-j 1 i; 

.:::... 	2t ? 	Lu S : )  .. •SV• 	 SV••S 	 V 	 - 	

5 	

-S 
l 	

i •1 	 .. 

an 

Li9 	

10 	
I I -- 

	

Between 16 end 	
1)Mut(eab1e bodied adult 	Not appl_ 	1 2 years 

45 year 	 rapaef,j1f1 	
heavy 	 iCable r1packasf stores 

	

)'M ~I st -b ez ~ - ' .ablo to read and 	.. 	 - ..writ'any indian 
language 

- S  

	

Co t. .22 	. - 

- 



$ 	2': 

12 	 13 	 14. 	 15 
-- 	 -- - 	 ., ----- -.- 	 .-.---.-------.-- - - - 

 

--- 

	

By.diredt 	Not applicable 	2. Grbuo 'D' Departmental 
recruit merit 	 Promotion Committee 	j appli- 

- 	 consisting of :- 	 cable 
Joint General Manager H 

• 	 and Vice Chairman, 
Board of Administrtion-
Chairman 
Deputy Director General 

• 	. 	 Caiteen Services and • 
Secretar,, Board of 
Control, Canteen 
Services-Member 

• 	. 	 3. Deputy Financial Advise() 
Ministry of Defence- 	I 
Member 

4. Sen iormost Deputy General 
Manaer from the Canteefl 
Stores Departnent-Membe 1r 

1 	2 •• 3 • 	'4 5 6' 

1. 	'estetner 4*(1991) General Rs.800-15- Non- 	INot 
Operator *$ubject to Central 1010-EB-2b- .sel'ec_L appi- 

variation Service 1150 tion 	cable 
dependent on Group 	'' . 

workload Civilian . 

S 	.... 

10 	•. . 	 •. 	11 

Not applicable Not applicble Not aplicable . 	 2 frears 

.12. 13 	
5  

'14' 	' 	 • 15 

By promoti'n By Promotion Group 'D' Departmental NOt 
From amongst the Promotion Corrrnittee appli- 
daftries having consisting of 	- cable 
sufficient exper- 1.Joint General Manager 

•• \• , ience of operating • 	 and Vice 'Chairman, 
Board of Administration- 

)\J,'Gestetner

. 

 
.........ç. • 	 • 	 • 	 • 	

• ' 	 • 	 '• Chairman. 
.- 

............... 

.•. 	 ' 	 ••• 	• 2.Deputy Director General, 
Canteen Services 	dd 

'1 • 	
• 	 -. becretary Board of Contrl, 

Canteen Services-Member 
• 	 . • 	 • . 3.Deputy Financial. 

• Adviser(c) ]iristtyf 
- 	

• Defence-Member 

. 	 •. 

N 



- 
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1 	.2 	 3 	 4 	
5 	 6 	7 

-.-- 
2 Medical 	3*(1991) 	General 	RS 8OO_15lO10_ 	Not 	Not Orderly *Subject to 	

.
EB2o_i150 	appli- appli- variation 	Services 

dependent On Group 'Diz 	
Ca1e 	Cae  ( 	 Workload 	Civilian 

io Between 22 andI)ShO 
25 Years 	 uld have passed middle standard 

or without English (relab1e 	 Not 	2 Years 
appli- upto ±I)Shuiä be able to rea,write English cable 35 years in th 	or Hindj; 

case of Depart_ iii)3 years exprjeice as 
ment8l candjda_ 	 a Health worker 
tes) 

	

	 l or 
 Medida Attendant or Health Atten_ 

dant etc.or Ex_Servicemen front ANc, 
Navy and Air Force 

- 	 IV.)Knowledge and experience of sterlisa_ 
tion. of instruments and dressing 

v)Must. know dressing and Should be abie 
to collect and Isue the medicine 
according to Prescription given by 
Staff surgeon 

vi)Certificate of Pharm ac i s t 
12 	13 	: 	 14 

	

 
BYirect fj 	 I 	 15 
recruitment cable 

	

	
tee CDflsisting of :- 	

appli- *Joint General Manager and Vice Chairman, cable 30ard of Administration Chairman 
2.Deputy Director General,canteen Services 
and Secrery D rd of Control,Canteen 
Services ember 

.Deputy Financial Adviser(Quarterjng(Q) • 	 Ministry of Defence 
4.Senjormost Deputy General Manager from 
the Department(CSD Cadre)_Meer 

1' 	2 	
.3 	 4 	 5 	6 	7 ------ 	 --- Headwatchman 	39*(1991) 	

General  *Subject to 	enta 	3 . 775 12_955_ Non 	Not  
variation 	Service 	

EB-14_1025 	Sele_ 	appli- - 	 dependent 	Group 'D' 	 otion 	cable  
on workload Civilian 

- 	 -- -- -- 	 ------ 6 	 . 9 	
. 	10  Not applicable 	Not applicable 	Not applicable 	2 years 

- .--.-. -,- 

- 	 . 	

- Cofltd....74/_ 

Wall 



L I 

ca, — 
:24: 

	

12 	 13 	 14 	 15. 

By Promotion By Promotion . Group 'D' Departmental . 	Not 
from.arnongst 	Promotion Committee 	 applicaie 
Watchman having consisting o :- 
5 years regular 1. Joint General Manager 
service in that. 	and Vice Chairman, 
grade 	 Board ofAdministration-. 

Chairman 
2.Deputy General Manager 	 . . 

Canteen Sefvjces,Board of 
Control,Canteen Service-
Meer 

3.Deputy Financial Adviser 

	

/ 	 (Quartering) (Q) ... 	 4.3eniormost Deputy Gnera1 
Manager from the Department 
.(CSD Cadre)_Merper 

12 	
-. 	3 	 4 	 5 	 6 	7 

4 •  Daftary/Head 4*(1991) 	General 	Rs,300-15- 	Non 	Not 

	

Peon 	 . *Subject to Canteen 	1010-EB-20- Sele- 	appli- 
variation 	Service 	1150 . 	ction cable 
dependent on Group'D 1  
workload 	Civilian 

8. 	 9 

Not applicable . 	Not applicable 

Contd. . . . 2:,,' 

A 

j_J 	AIi 	'-.; — i•1c , iti,.j'.. £ 

10 	 . 	11 

Not applicable 	2 years 

13 	 14 

By Promotion By Promotion :- Group 'D' Departmental 	 Not 
From afmongst 	. promotion Committee consisting appli 
eons having 5 	of :.— 	 - 	cable 

years regular 	1.Joint General Manger and 
service in that 	Vice Chairman,Boárd Of 
grade 	 Administration Chairman • 	 . . 	 2.Deputy DirecEbor General 

Canteen Servjces_Merpber 
3.Deputy Financial Adviser 

quartering Ministry of 
Defence-Mpmber 

4. 5eniormost Deputy General 
Manager from the Depart-

P 	
ment (CSD Cadre)Member 



' 

" 6 :25: 

3 	 4 	 5 	 6 7 

5. 	Cook 	13*(1991) 	General 	Rs.800-15--1010- 	Not Not 
*Subject to 	Central 	EB.-20-1150 	appli- applic- 
variation 	Service 	 cable able 

.' dependent on 	Group .'D' 
work-load 	Civilian 

1 	 9' 	. 	 10 11 

Between 18. 	i). Proficiency in cooking 	Not. applicable 2 years 
and 25 years'. 	ii) Must be able to read 

'and write any Indian 
language. 

.12' 	' 	13 	 -14 15 

By direct 	Not applicable 	Group'D' Departmental Not 
recruitment. 	 . 	 Promotion Committee 	applicable 

consisting of :- 
1. Joint General Manager and 

Vice. Chairman, Board of 
Administration Chairman. 

2, Deputy Directo,r General 
Canteen Services and 
Secretary, Board of control, 
Canteen Services - Member. 
Deputy Financial Adviser(Q) 
Ministry of Defence-Member 
Seniormost Deputy General 
Manager from the. Department 
(Canteen Stores Department 
Cadre) - Member. 

12 	.3. 	. V 	 , 	 , 	 5 	 .6 	. 7 

6. ' Peon 	143*(1991) 	'General 	Rs.750-12-870- 	Not Not 
*Subject to 	Central 	EB-14e940 	appli- applica- 
Variation ........... ServIce' 	 . 	. 	 cable ble. 
dependent on •'Group'D' 
workload 	. 	 Civilian' 

8 	. 	 " 	 '' 	 , 	 9 	. 	 10 11 '  

Between 18 and 	i) 'Must be able t 	read and 	Not 2 years 
25 years 	' 	 , 	 write Hindi or English 	appli- 

ii.) Must have passed Middle 	cable 
Standard with or without 
English 

iii) 'Preference will be.given 
to. those persons knowing 
the'local language , 

iv). Preferably trained in 
Flame Guard 

: 

..... . ..' . 	 ... 	 ':

- 	 :-. 	 .... 



7. Watchi 	512*(1991) 	General 
- *Subject to Central 
variation 	Service 

• dependent on Group 'D' 
workload 	Civj1j8 

Between 18 and 
25years 
(Relaxable in 
the case of 
Ex_Servjcemafl) 

13 

recrujtent 	
I• bl 	Committee Consisting of :- 	

a tli- 
8PP ica 	

General Manager and Vice 	
c1e Chairman Board of Administration..., a 

Chairman 	. 	 S  

20Deputy Director General Canteen  
ServIce and Secretary Boad of 
Controa Canteen Servjce_Mmber 

3.Deputy Financial. Adviser () 
Ministry of Defence_Member 

4 .Serilormost Deputy General Mnager 
from the Departent ( Canteen  
Stores Department. Cadre ) -Member 

-- 

7 5%. by direct 
recrujent 
25% by 
transfer 

i)Mgt be able to read and 
'write English or Hindi 

Ij)Able bodied adult 
iiI)Preference will be given 

to Ex_servicemen/polic 

By transfer... 
From amongst Safaiwala 
or Farashers or 
Chowkjdars and other 
Group 'D' emploteeg 
provided the pay scale 
of the posts held by 
them is the same that 
of Safaj.walas 
Farashers and Chowkidar, 
who have completed 5 years 
regular service and who 
Possess elementary literacy 
and are able to read and 
write Hindi which will be 
determined by a simple 
written test in H±fldj 

13 

: 26 

Th 14, 	 15 

Group' D' Depatt- Not 
mental Promotion app;li 
committee COflsi5... cable 
ting of 

1.Jojnt General 
Manaer and Vice 
Chairman, Board 
of Administration,.. 
Chairthan, 

2.Deputy Direct .. . 	. 
Gene'a1 Canteen. 
Service and Secretarr, 
Board of contro', 
Canteen Services 
Mernber, 

3. Deputy Financial 
Adviser (Q) Ministry 
of 

4 .Senjormost Deputy 
Generai Manager from 
the 
Stores Department 
Cadrel) - Member 

H 

	

•'.''-.L2-87O... Not 	Not EB-14_940 	appli 	appli- 

	

cable 	Cable 

5 
P. 

LU 

Not 
appl1- 2 years 
cable 

Contd ......27/-. 



8, $fi.wa1a 90*(:1991) 
Subject to_ 

var i at I On 
dependent on 

General 
Central 
Service. 
Group 1  D' 

Rs. 750-12-870 
EB-1494Q 

Not Not 
appli- appli- 
cable cable 

workload 	Civilian 

	

--- -------------------.---_-------- ___ 	 __ 8 	 - 	9 	 10 	11 -- -------------- 
Between 18and- 	I)Able.bodied Professional  25 years 	 Not appli- 2 years Safaiwala 	

cable (Relaxabie in , 	ii)Educajona1 qualification.  the case of 	 Those who are able to read EX-serviceman) 	- an.d write any Indian 
Language will be given 
preference. 

H 
12. 	 13 	 . 	14 	 15 

By direct recruithent -. Not PPPlicable 	Group 'D' Depart-mental

-____ 

Not . 	 - 	

. 

 

Promotion Committee . 	appli- 
- 	 consisting of :— 	 cable 

l.Joint General Manager 
and Vice- Chairman, Boad 

of Administration_Chairman 
2.Deputy Director General 
Canteen Service and 

• 	 - 	Secretary, Board of 
- 

	

	 Control Cabteen Services- 
Member 

3.Depty Financial Adviser() 
Ministry of Defence-Meer 

4.Seniormost Deputy General 
Manager from the Deoartment 
(Canteen Stores Department - 

- 	 Cadre)_Member 

2 	3 	 4 	 5 6 	7 

	

Ml1371991) GflCra1 	
Not • 	.*Subject to 	Central 	'- EB-14-940 	- appli_ appli- - 	variation 	- 	ervjce - 	 cable 	c dependent on 	roup'D' 	 able  

- 	- workload - 	Civilian 	 - 

9 	 10 	11 

Between 18 and - 	- i)Prac€icai experience of  25 years - 	. 	gardening is essential. 	
Not 	2 years
appli- 

ii)i(now1ede of seasonal 	 cable 
- flowers .and Vegetables 	 - 

Iii)Preference will be given • 	
- to candidates having 
cerfificates in nursery 	- 	- 
frrrn 	 .......... 

- r 	 - 	 .• 	 - 	- Ii 	____ 



• 	 •• 	-. 

- J.• 	:- 	 J 	 • 	• 	____ 

H 
13. 	 14 	 15 H 12 

By ,,direct Not applicable 	Crouo 	jJ' 	Dpartme:ria1 	Not 1ecruitment Promotion Committee 	 appii 
consisting of- 	 cable 

Joint Genrai Manager - 
and Vice 61hairman,. Board 
of 	dminitraUon_Chajrman 

2.Dc-put.v 	iector General 
Canteen Srvje and 

-cretary Soadcl of 
Control, ±anteen Setvices- 
Member 

• 	 3.Deputy Firandial Adviser(() 
• 	 Ministry bf Defence-Member 
• 

	

4.Seniormost Deputy uenetal 
• 	 Manager fiom 

(Can -teen 
the Depar€ment 

Stores 
• 	 cadre4-Meriber 

Departrnent 
1 	 • 

r 

D)J. 

sba/.- 
4.3.93, 
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GOV I"UIEITT OF IJ1DA 
MIHI3TPY OP D)NC3 

CA1T £ir STO .iJS J) fl 
'I - IM 1 1 9 11 1::  RO'.D 	- 

flef. N .o.3/dn/B-9/1791 	
1 	 J1y1 96 

CSD ORDER Np_ 9 /96 

PiL1tI 	PERE3O1___L & ,DMIi I3TF ,TIOI 

SUB 	fPCI U f 1TY LLOWt]E FOR CIVILIU EI1PLOThS 
OF THE C JJTTFLL GOV 	 ]T SRVITG TN TIlE 	- 
Ai\D UNIOII TERRITORIES OF PORTII EAFiRLT RJGIOI'- 

. 

2 copy. of G-ovt. of India, Ilinistry of Firnce, Dep-rtmeflt of. 

Expenditure OH 1'Jo 11(3)/95-E.II(B) d.,.ted 12.1 1996 on the -bove subje 

is reproduced s uexure '.' to this 

• 	 :• 	 ( B.RDAfCIlO)DI41Y ) 

I 	
ATNIMAcnR( 

: 	 • 	,,. 

DIa4 TRIB UQj  

The 3ecretry, BOOCS, i.De1hi 	 ( 	copies ech ) 

GM 	 ( 	1 copy each ) 

JGVI-1 	 ( 	
U 	 ) 

4 • ai DGMe/Guis/Ihfl gers t HO 	 ( 	 ) 
to 

ii rni 	 ( 
t 	 L 	 I  

11tDepot M nages /J3ase L 	 ( 4 coties ech )* 

HO Accounts br3rch 	 ( 5 copies epch ) 

84 All ther brnches t io 	 ( 1 copy each ) 

9. CDA (cs) 	 ( 	" 

1.0 . LAO 	 I 	 ( 	 U 

11Sub roup 	1/2/B-1/B2/-8 	 ( 	 ) 

" 
10 (Aann) 	 ( 	) 

(iSD Employees Union 	 ( 	
TI 	 ) 

CSD Workero skocit ion 	
It 	 ) 

• 1 	 S. 	- 	 S 	• 	•••, 	S 	• 	 S 	 I 

	

* DG-I1 (se)/Depot Man .ger 	 v s wi'l proide one copy ech 

to Unionh1aSOCi 	1a t10n brch if exist at their ettion. 

	

Contd. •. 	2/- 

- 
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A copy of Govt. o India, Lan.. of Pjn,nCë De r±ent of • • 

peflditLe OFI Io.ii()/95-E.II(B) dt 12.1.1996. 	 '. . 

, 	
••,'C4••• 

	

- 	
,• 	 ., 	' 

	

3U•: 	3pJCIii DTITY. .iLLO 1;LI (1 'O IuriiLIHPLO)1S OF 

TIlil 	 GOVT 	S JR ru 	J J LILJJ S$ 	4 rD J1Oli 

JLLPJ 	 1' 

The 
und ersigned jd±reCte to refe t 	

h±s Deprtmeflt'8 OM 

No. 20014/3/33-.IV dated, i4.12.83 j-rd. 2O4.1987 retd wd.th OM Po. 

.2QO4/l6/B6-2.1I(B) dted 	
on t1è .bject mentioned above. 

ment 
2 	

The Goverrament of TndJ- vide the bovelOfled Oh dt 14.12 33 

g::inted ceri3ifl incentives to the Centrl 	
4iehhièh± ciriz 1±••n employ- 

ees posted to the N eibfl One of a 
'Spe±si Duty • 11ow..flOO' (SD)1t 'o he 4hoae- '11 tnd±t Triiefer 

L±bi1ity"  

• :t was c1rif±ed vide the above meniohed.IOrt 	
20.4.1987 that 

for the Wpôee. of 	 "Sped 1 DUtr,A110W0 p he fli 

India 2rieL1ultY of, the membes f 	
T.SerVie/cae or 

incumbents of nr post/grouP o posts hs'tObe deterinlrea by 
j pDlYLflg 

• , the té.t Of recruitment zone, prornotiOfl9 	
ete; ie vi1ethr 

recruit ent to serViCe/Oare/P0St h1s beehtfiiMé :n i1i Iniaba9± 8  

, 	

oh s3Thll Ind± 

aenlority list or the erv1/Cdre/P0st s a whole 	
mere c1use 

4- 	
t'thit 

tiable to be brs-Perre cnyvshere in 	
him eligible 

for the grant of )1)•. 	 •. 

i 	• I ,1 	

l : •: 	
. • :' -• 

oe/mp1oyees working in the LU Region tppro:ohed the Ii'bie 

1
entral dmi 1strtiVe ribunal (a 'i) (uwhti 3ench) pr-y1ng for the 

'- 	 rirL b4'SD toatheri even though they were 1mnOt eligile for the gr-tnt 

of this J lo nce 	
he IIo& ble rihun h& leldL the 4pryerE of the 

• petitiofles S 
their ppointmeflt letters carTied the c'ause oi :111 

'India Transfer LibilitY •nd, ccordinglY, di±e'cte payment o SD.: 

to them. • 1 

	

Jr. some cses 9  the directions of the Central dmiis 1 	- 

( 1 ri bun1zere 'implemented, Meanwhiie • few Special .Le,1Te Petitio1s 

ré •fiIed in 
the Hon'bie Supreme' Court by bMe T4inisbrie5/PTtm! n  

•aginst the Oders of the C '  

• 6. • 	The Hon'ble supreme Court in t
er j u gement delyd;.Ofl 2o9' 

(in Civil ppel no.325l of 193) uphold'the i Su issions of tbe ovcr11_ 

ment of Indi, tht entr:l Government Ciyiliafl rnploYeeS' who hive .11 

Idi; tr-Lnefer liabilitY re entitled to the grant of SDi., ç being 

• ,oste& to ny' st:'tiofl n the 1 Region.fr0.s0ut53 	
th regi,Qfl nd 

- 	 , 	 - - _______ - ' 	- 	
- 

DA would not be payable merely becauee o -  the clause ri 'the ppOiflt 

ment ordert re ting to ll Indi -  Trrinsfer Lib1l1t?/. TheapeX Court 

'further dded that the grant of this cllowancé only totbe officeXB I 

tians erred 
from outside the region to this region would .not be 

latiVe Thfthe r'brisiOflS ont 	
i -;i fhe Ofl51° 

as well as the ecual pry doctrine 
that wh..teVer rnount has a lre3dY be 	 he espOn&eflt'S or ,  or 

±ht matter to' other simili.riy icud 	
bye 	wótxld not )e recover 

ed'fro themifl so f::,r as this :illow,flCe is concerned-. 

	

1 	
c 	'• 

In view of the above judgemeflt of the 1IOnbleSUPreme Court, 
the matter hs been e:miied in' consult10 wih the 1inistrY;Qf 
Law and the following decisiOflS h,ve been take:' 

-the- tmOunt already paid on ,;ccoun of - iA to the ,jneiigible 

'1 	
prBOfl5 on or belore 20.9 94 	

& 

" 	
I 

Contd... .3/- 

• 	
r 

• 	 . 	

•'4. 



4 

ii) 	the iount p.id cn,ccountof 	to ineligible ersos 
,f -ber.2O,9,94 (which ,.lso includes those csee in respect of 
which the llow::.,nce ws pertining to the priod .pior to 
20.9.94, but pyments were m:4e 1fter this date i,e. 20..9.94) 
will be recovered. 

8. 	All the Miristriee/Depi'brnents etc. rereruested to 
keep the bbve instructions in view ±o tHct dmlie. 

9 	In their iDpllc ton to erip1orees of Didian Ludit  
ccoun±sDeprtthe±it these orders isUé in cônult.-tion i1ith 

the Comptroller ErLd .uditor Gner.,l of India. 

Sd! - 

C C B..iLjCL'DRALF ) 
Under Secy to the Govt. of India. 

41 	

I: 

.3.7.96 
/ 
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I 	
codelaraster 

The Union of India & others. 

- AND - 

IN THE MATTER OF 

Show-cause Reply submitted by the 

Respondents No.1. 2, 3 & 4. 

(sHo-cAusE REPLY ) 

The hurrle Respondents beg to 

submit their Show-Cause Reply 

as follows : 

1) 	That before submitting the parawise 

Replies of the Original Application the 

Respondents beg to state that, the Supreme 

Court of India vide their judgement in several 

appeals including the Civil Appeal No.3215/93 

allowed on 20-9-93 holding that the Central 

Government Employees locally recruitea in the 

North Estern Region are not eligible for pay- 

ment of S.D.A and only the employees who have 

been transferred from out side the region and 

posted in the North Eastern Region are eligible 

HE CLU'RAL ADMINISTRTIVE TRIBU NL: 

GU WAHAT I : BE NCH : Gt.J WHAT I. 

0, A. NO. 279 OP 1996. 

Sri Nomal Chandra Das & Others 

- Versus- 

(CO nt a) 



4 
- 2 - 

for Payment of S..A. In the instant application 

those who are not appointed locally in the North 

Eastern Region but brought on transfer they are 

eligible for payment of &A. On the basis of the 

Supreme Court's Judgement, the Ministry of Finance 

have issued instructions to various departments 

not to pay SDA to the Central Government Employees 

who are locally recruited. vide order of Ministry of 

Finance, Department of Expenditure . U.M. No. 11(3)/ 

95-E (ii) (B) dated 12-01-96. It is also to bring 

to the notice of this Hon'ble Tribunal that the 

above instruction of Government of India was issued 

CQnsicering the judgemept dated 20-9-94 in Civil 

Appeal No.3215 of 1993 pronounced by Hon'ble 

Suprement Court of India • As such, the office of 

the Respondents being subordinate to Government of 

India cannot amend/mOd.fy any Instruct ion of Govern-

ment and has to follow the same in its totality. 

Accordingly, the action was initiated by the office 

of the respondents which is absolutely in accordance 

to the provisions of the existing rules and not at 

all violative of any article of igensitt Constitution of India, 

as clarified by Apex Court in the above Judgement. 

That with regard to the statements made 

in paragraphs 1,2,3,4 & 5 0± the application the 

Respondents have no comments. 

That with regard to the statements 

made in paragraph 6.1 of the application the Respon-

dents have no comments. 

(Contd.) 



- 3 - 

That with regard to the statements made 

in paragraphs 6.2 & 6.3 of the alication the 

ResPondents have no comments the same being matters 

of record. 

That with regard to the statements 

maae in paragraph 6.4 of the application the 

Respondents beg to state that, from the date of 

issue of the said O.M. bearing No.2003/3/83-IV 

dated 14h Decener 1983 the allowances 

called SDA was being k released to all the employees 

of the respondents working in North Eastern Region 

but on receipt of the clarification in this matter 

vide Govt. of India, Ministry of Finance. Depart-

ment of Expenditure D.M. dated 12-1-96 as mentioned 

earlier, the payment made to all non-eligible 

persons before 20-9-94 	the date of judgement of 

the Supreme Court of India, was waived and action 

to recover the amount paid on account of &A 

after 20-9-94 was initiated. In this matter, kind 

attentiOn is drawn to D.M 20-4-87 it was specif 1-

cally clarified that the errloyees posted in the 

North East region of the nation will not become 

eligible not only because of their posting in 

North East sector but they should have transfer 

liability of all India basi. This matter was 

further reviewed by $upreme Court of India in 

Civil Appeal No.3251 of 93 and it was ruled on 

20-9-94 that Central Govt. Civilian employees who 

have all India transfer liability are entitled 

to.  the grant of SDA, on being posted to any station 

in the North East region from outside the regiOn 

(contd.) 



0. 

-4- 

and SDA would not be payable merely because of 

the clause in the appointment order relating to 

All India Transfer Liability. The Supremen Court 

ruling was also that the amount already paid to 

the applicants Of the Civil appeal and other 

similar employees the same should not be recovered 

as far as SD allowances is concerned. As such the 

above allowances paid to all employees working in 

North Eastern region on or before the date of 

j'udgement i.e 20-9-94 was waived by Government of 

India and amount paid as SDA after the date of 

judgement was recovered from the salaries/wages, of,  

the employees..As such the contention of the ali-

cant in this alication is absolutely baseless, 

defective as the apex court of the country has 

upheld the decision in this matter which has been 

implemented by Government by issue of the above 

• 	 circular whose copy is enclosed. herewith,and 

annexed as Annexure - A-i for perusal of this 

Hon'ble Tribunal. 

'6) 	That with regard to the statement s made 

in paragraph 6.5 of the application the Respondents 

beg to state that, the O.M. dated 12-1-96 of GOvt. 

of India in the subject of eligibility of,,, SDA, 

provisiOns exst for payment of SDA to all the 

eligible persons having all India transfer liability 

and were transferred to North Eastern region from 

other part of the country as such in other wazk words 

this allowances is not entitled to the ernployees 

belonging to or recruited from the North Eastern 

region. The respondents do not have any reservation 

for release of payment to eligible employees working 



L 
-5- 

at Canteen Stores Department, Dirnapur in light 

of above clarification which is a part of 

Govt • order. 

That with regard to the statements made 

in paragraph 6.6 of the application the Respondents 

beg to state that, the payment of SDA to all 

ntitled/eligible employees are still being released 

by the Office of the respondents without fail. 

However the individuals who ão not fall within the 

framwork of rules as elaborated in Govt. order 

dated 12-1-96 are not being paid which is absolutely 

in order and as per the Supreme Court. order. Also 

as per subsequent Govt. orders regarding already 

paid amount of SDA to non-eligible persons, the 

non-entitled amount after 20-9-94 are being reco-

vered from their sal4ry. 

8) 	That, with regard to the statements made 

in paragraph 6.7 of the applicatipn the Respon-

dents beg to state that, as per Supreme Court's 

judgemeflt the individuals will be entitled for 

grant of SLA when they are posted to. North Eastern 

regiOfl fromoutside the region and this will not 

constitute the violation of Article 14 of Indian 

Constitution as well the doctrine of equal pay for 

equal work. As such any individual who has been 

appointed initially in the North Eastern Region 

and transferred outside the North Eastern Region and 

again transferred to North Eastern region will not 

be entitled for grant of SDA. Accordingly, the 

payment of SLA was not sanctOned to all such 

(contd.) 
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individuals posted at Dimapur which is absolutely 

in order. To substantiate all our above statements, 

thO list of individuals to whom the SDA for the 

month of Dec. '96 is released is enclosed herewith 

alongwith the covering letter of ( F.& A ) Branch 

of this Head Office of the Respondents as Annexure-

A-2 for perusal of this Hon'ble Tribunal. 

9) 	That, with regard to the statements 

made in paragraphs 6.8 of the application the 

Respondents beg to state that, none of the applicant 

of this alicatiOn are entitled for grant of SDA 

in accor4ance to the Govt.order dated 12-1-96. 

which was issued On the strength of Supreme Court 

judgement dated 20-9-94. 

It is also to bring to the notice of 

the Hon'ble Tribunal that the Apex court of the 

country has already upheld that graflt of SDA cannot 

be granted to all the individuals posted in North 

East.RegiOn but have to fulfill the condition of 

all India transfer liability alongwith posting to 

North East Region from outside the region. 

io), 	That with regard to the statements made 

in paragraph 7 of the application regarding the 

Grounds for legal provisions the Respondents beg 

to state that none of the grounds is maintainable 

in law as well, as in facts and as such the appi i-

cation is liable to dismissed. 

11) 	That with regard to the statements made 

in paragraPh 8 of the application regarding the 

(Corxtd.) 
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: 	 relief sought for the Respondents beg to 

state that, the applicants are not entitled 

to SDA as they are locally recruited and as 

such, the application is liable to be dismissed. 

That with regard to the statements 

made in paragraphs 9to 12 of the application 

the Respondents beg to state that they have no 

comments. 

That the Respondents beg to submit that the 

application has no merit and as such the same is 

liable to be dismissed. 

V 	R. IFICAT ION 

I, Zkix J=i N.K.Vaid, Regional Manager (East), 

Canteen Stores Department, CSD Depot Complex, Satgaon, 

Guwahati-27 do hereby solemnly declare that the 

statements made in this Show-cause rep.y are true to 

my knowledge , belief and information, 

And.. I sign this verification today 

on 11 day. of March , 1997 at Guwahati. 

• 	 Deciyt 

Regt.nal Manager (Ej 
CSD, Depat (CornpIe, 

P. 0 v- Satgaan, 
Gwahart-tP 


